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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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LEGISLATIVE ASSEMBLl 
Thur,day, 5th March, 1942. 

The Assembly lllet in t.he Assembly Chamber of the Council House at 
lEleven of the· Clock, Mr. President (The Honourable Sir Abdur Rahim) ill 
the Chuir. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANBWBRB. 

IEJoBaDOY CoJDIIS8l0NS To NON-ENBMY EUROPEANS IN RoYAL .Alun' 
MEDICAL CoBPS. 

118. *Kr. GoviJul V. Dtlbmaldl: Will the Defence Secretary pleaee 
,state: 

(a) if the Royal Army Medical Corps in India bas been thrown open 
to medical practitioners of non-enemy European descent, 
whether British subjects or not, for emergency commissions; 
if 110, what the grounds for doing so are; and 

(b) how many medical practitioners of nOD-enemy EurOpean 
descent and from which countries have been given emer-
gency commissions in India? 

Sir Gurunatb. Bewoor: (u) It is possible in exceptional circum9tances 
10r non-British subjects to obtain emergency Commissions in the Royal 
Army Medical COl'ps. Tht' policy in this matter is laid down by His 
"Majesty's Govprnment who control all matters affecting recrui_ent to the 
Royn'l Army Medical Corps. 

(b) None. 

Mr. Govind V. Demmukh: Hus not the policy been modified in vi .. w 
of t·he W(l.r situation nnd thE' sC(l.rcity of getting the pr8'Ctitione1'8? 

Sir (Juruuatb. BeWOOf: I mentioned, Sir, that the policy regarding the 
.recruitment to the R.A.M.e'. iR controlled by His Majesty's Govemm(mt,. 
and not by the Government, of India. 

Kr. GovlDd V. Dllhmukh: Was it not the policy of His Majesty's Gov-
.amment before the war to take Europeans from all countries? 

Sir Gunmath Bewoor: The Win' Office policy permits of recruitment of 
non-enemy doctors. who are not British subjects, to emergency .commis-
-.sionfl in the Royal Army Medical Corps in order to maintain establishments 
of t,he Corps overseas, whether in India or anywhere else. 

Mr. GoviD4 V. J)M'hmpkb: May I ask since when t.hispolicy. is being 
followed? 

Sir ,G1II1ID&th BIWOGr. I am not aware of it. 
( 699 ) 
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IIr. ]f. II. Joshi: ~  ask if these Commissions' are open to Iudians? 

Sir GUlUDath Bewoor: 1 helieve a certain number of Indians in England 
lut\'e joined t,h.., Hoy-al A ~  Medical Corps. 

Ill. ]f. II • .J08h1: May I ask why it is not open to Indians in India? 

SIr Gurunath Bewoor: Because this is a different corps and is under the 
WHr ~. We ha\'e our own corps, the In:iian Medical Senice. 

Mr. Govlnd V. DeBhmukh: Cannot the Indians in India be admitttld' 
to thi" sen'ice on the same s8'lary and conditions? 

Sir Gurunath Bewoor: The Indians are admitted to the Indian 'MedicaL 
Service, We can take in it BS many doctors &8 can eome forward. 

Mr. 00viDd V. Deahmukh: In view of the war Rituation, will I,he' 
Honourable Membet' make a reference to His Majesty's Govermn·mt thai 
lDd.i,ana in India be taken in this Corps on the same conditions 8'lld salary? 

air g,1U'1Ul&th Bewoor: It is rather a suggestion and not a question. I 
have already JnP.ntioned that this is fI British Service. We have our own 
service to which we already take our doctors, Besides, the conditions of 
the British Service are, I t,hink, not much hetter than those of the Indian-
Medical Service. 

POSITION OF E1n:BGBNOY CoMMISSIONED OJrFIOlDBS v&. a "is CANDIDA'DS' 
EMEBGING I'BOM INDIAN MILITARY ACADBMY, 

• 119. -Mr. Govlnd V. Delhmukh: Will the Defence Secretary please-
state: 

(a) whether candidates admitted to the Indian Military Academy 
about a year ago, or such as would be admitted hereafter. 
have a preferential claim over persons who have been given' 
King '. emergency commissions in the Army since the year' 
1940; if so, wha.t the reasons for giving them preferential 
claims are; Bnd 

(b) what the position of thEl nersons !letting King's Commission in 
the Army is vis n ,fiR the candidatell who PRSlI through the· 
Indian Military Academ:v? 

Sir GurunaQl lIewoor: (a) and (h). CacIptl'l admitted to thl' Indian 
Military AcadE'my nftEll' J anuar,", 1940, on hring oommissioned a"" treated 
in all respects in thE' same way as ot.her f'!merj!'Eln(':v commiRsioned officers. 

~ R who ent,ered the Academy in .TRnIlRr:I", 1940. . ~ taken the open 
competit.h'p entrancE' I'xa.mination in Octoher. ~  WerE' ~  nennanent 
C'r.mmil'l!'lionR 0'1 nASl'lin/.:' ou1:. ThE' Indian Militarv Acooell1v is now 01'. 
exnctly t,hE' RRme foot,jng 8S ot.her Officers' ~ . . .

t.iation iF: mnde hE'h\,Elen cadets wbo gmduRte from tfie Indian Military 
Academy and cadets who graduate from other Officel'fl' Training Schoois 
nnd the IE'ngtb of thE' COUNle of tl'llining ill RIRO the flame, 
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J)mOBDIIIUTIOK U ..... ABDS SAUJlJ1!!S '10 BIITJBBD CIvIL fmavAJfl's 0 • ..,AU. 
:roB MlLPrAaY DuTY. 

120. ·Sard&r SaDt Slqh: Will tile Defence Secretary please state 
ij it is a fact that the Indian retiftld civil servanta when reoaUed. for 
military duties are paid lesser pay than the English and Anglo-Indian 
Civil servants recalled and recruited in the same rank? If so, what jl 
the difference in salaries and the reason for such difference? 

Sir Gnranath B.wOOl': Retired civil servants-Indian, Anglo-Indian or 
J<Jnglish-who undertake military duties do 80 voluntarily. When employ-
ed on. military duties, they receive either the pay of the appointment pl". 
20 per cent., their pension being held in IlbeYil'l\CI', or they receive their 
pension plus 25 per cent. of the pension, whichever is favourable. No 
distinction is made 88 between Englibh. Anglo-Indian Ilnd Indian civil 
servants, but when the retired civil servant receives the pay of! appointment 
plUB 20 per cent., a differeD'Ce arises owing to the fact that the retired 
Engli.;h ch·il SE"rvant draws pay as 1m emergency King's Commis>!ioll'3d 
Officer, while the retired Indian or the Anglo-Indian civil servant ~ the-
pay as an emergency Commissioned Officer in th6 Indian Land FOl'(les. 

ALLOWANOlIIS TO FA.JULIBS 01' OJ!'I'IOlIIBS, BTO., TAKBN AS WAR PBIsONJIBS 
BY TB1II JAPAl!TBSB. 

121. ·Sir ... •• l&Dau; (a) Will the Defence Secretary be pleased to 
state what allowances are paid to the wives and families of officers and 
men of all services who have been taken prisoners of war by the Japanese'" 

(b) By what authorities are these allowances paid? 
(c) In t.he case of wives and families not domiciled in India, are any 

special arrangements made: 
'(i) for the education of their children. and 
(ii) for Bny interim period during which the necessary formalities. 

are completed? 

Sir GurauUl Bewoar: (a) Wives and families of officers and men of ulf 
Hervicel'l who have been t.aken prisoners of WlIT continue to receive the-
.,Ilowances or allohnentR arranged by the officer or soldier hefore proceed-
ing on field service. 

(h) These allowances Brc paid by t,hl.' Controller of Military Accollnl,w 
C'oncl.'med. 

(c) (i). No speoial arrangements are made. 
(ii) Pending completion of. formalities, ]oosl Military Commanders 

aI'(' being authorised to pay limitecl advances direct to families. 

Sir 1'. :I. lam ... : III the Honourahle Member aware that familiel' of 
officers of the Malayan Volunteer Defenoe Force and other Rimilar RuxilillTY 
forces, who have been taken 'Pl'ison81'8 during the6S\'hting in MAla.va and 
Sin/!,apore, llBve now been evacuated to Indf"., Tf AO. - ~ he !lay who!; 
R ~  have beeD made it)!' the payment of allowanCeA t6 theRe people 
while 'they are in this oountrypending Permanent arrangementfl being mRdE'-
hy His MB'jest:v.' .. Government? . 

. . Sir a..nmaa Bewor: Government are ."'are that a oens,,, n1Jmflto,r of 
people' ·liave 'beea madl' priseDers and their families are behtg ~ .W 

Ai 
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to 'India. The orders, which have been issued authorising the payment by 
Brigade, Area and Station Commanders of advances to families of British 
military service people arriving in India from Malaya, Burma, etc., apply 
equally to families evacuated to India of British enlisted members of mili-
tary volunteer corps in Hongkong and Malaya. The 8'IDounts to be paid 
vary according as the local authorities here arra.nge for the lodging and 
feeding of these families, or whether they arrange for their lodging only and 
not their feeding, or whether they do not arrange for either and the families 
make their own arrangements. I would supply to the Honourable Mem-
ber the detailed information if he so desires. 

B1r ~. :I. lamel: With regard to the answer to part (b) of the question, 
I think I understood my Honourable friend to say that the authorities for 
the pllyment of the allowances were the military 8'Ccounts officers concern-
ed. Would he explain precisely what that means? Does it mean the 
Military Accounts Officers at the Headquarters of Commands or does it 
mean the Military Accounts Officers at the District Headquarters? 

B1r Q1I1'IID&th Bewoor: It means the Military Accounts Officers, the 
Controllers of Military Accounts who are in the different Command Head-
quarters. 

Sir P. 1:. lames: May I put it to tilie Honourable Member, as !te will 
doubtless be aware, that this will cause a great deal of inconvenience on the 
basis of the existing distribution of Commands. Take, for instance, the 
Southern Command. The Military Accounts Officer is stationed at Poono, 
whereas that Command, as the Honourable Member is aware, is extremely 
~ ~. Therefore, the families may experience great difficulty before 

these formalities are cll'lTied through. 

Sir Qunma.th Bewoor: That difficulty is recognised, and it is with 8 
view t.o get over that difficulty, that these orders h8'Ve been issued auth"ris-
ing the Brigade, Area or the Statio.n. Commanders ~ pay ~ E  straight-
awav, while the Controller of MJlltary Accounts IS gettmg through the 
formalities and fixing the exact amount. It will always be open to any 
family which is in difficu1t.v t.o approach the nearest Station Commander 
who ~  thE'n take oction. . 

Sir 1'. 1: . .Jamel: With regard to the 8'Dswer to part (c) of the queFition, 
therE' are numerous cases of families including children being evacuated to 

~ countrv. T understood my Honoura.ble· friend to say that no specinl 
~  werE' being made for the education of these children. Is 

that the case? 

Sir 'Gunmath Bewoor: I do not know whe,hel' the Honourable Membel' 
is referring to the families of the recent evacuees or generally to families left 
in India. But I may mention that Army Children'l Schools provide :\ 
free education for the children of British oftioers and other ranks if thp.:v 
desire to avail themselves of it, and such aoh.ools are opened at stations 
where there is any such number of children as would justify the opening 
of such a achool. As regards the other children the Eclueatinut Ohm-
J'nissioner with the Government of India has i.sued a pamphlet wbleh gi'ftS 
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details of t,he various educational facilities available in the whole of IndIa 
atvlll'ious stations, and if the Honourable Member would like it, I would 
let him have a copy and copies can also be had from the Educational Conl· 
missioner with the Government of India. As regards the evacuuteJ 
families, the idea at present is to evacuate them to their home country us 
,;oon 8F! mRy be convenient. 

Sir :r. E. ,Jamll: I am much obliged to my Honourable triend lor the 
information. Would his Department take steps to see that the information 
with regnrd to educational facilities available is made fairly widely known 
through a Press Note or something along that line. It would very greatly 
relieve the anxiety with regard to children on the part of those wh:> a.re 
temporarily stationed in India. 

Sir GuruD&th Bellioor: I will do that. 

WAR ExPENDITUBE SE'l'TLE1IIENT BETWEEN THE INDIAN "-D HIs MA.nD8TY's 
GoVlllBlOlDTS. 

1!2. -Dr. Sir Ziauddtn Ahmad: (a) Will the Honourable the Pinanoe 
Member please state what is the agreement between the Indian Gov-
ernment and His Majesty's Governp}ent about ~  financial aettlemen. 
on war expenditure 'I 

(b) Is it a fact that the cost of all the articles purchased by the Supply 
Department for His Majesty's Government is debited against the Defence 
Department at present? 

(c) If the answer to part (b) above be in the affirmative, will Govern-
ment show in the Defence Budget the liabilities of the British Govern-
ment? 

The Hon011rable Sir Jeremy Jtalaman: (a) The attention of the Honour-
IIhlp Member is invited to the Budget Speech for the year 1940-41 in which 
the agreement rea.ched between the Government of India and His Majesty's 
Government in regard to the apportionment of defence expenditure during 
the period of the war has been fully explained. 

(b) No. 
( c) Does not arise. 

LoBBY AoomDT ON RtiDD"G RoAD, N:IW DBLm. 

118. -Qui Muhammad .Ahmad Kum1: <a) Will the HOqQurable the 
Home Member be pleased to state if there was any lorry accident result· 
ing in deaths on the Reading Road, New Delhi, in front of the SanataD 
Dharam Temple otherwise known as Birla Mandir'l 

(b) How many persons were trilled in that accic1ent" 

(c) Is he aware that there is great vehicular and pedeatrian traftlo In 
front of the Birla Mandir and Hindu Maha Sabha? 
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(d) Is he prepared to consider the desirability of diverting the lorry 
traffic to the Maude lload from that portion or the Rea,ding Road which 
lies in front of the two buildings mentioned above between the cr088ings 
of Havelock and Scindia Roads? If not, why not? 

The Honourable Sir Reginald Xaxwell: (n) Ye!:!. The accident Jccurrad 
on the 5th September, 1941. when a lorry in attempting to !lvoid a child 
who waf! ill the ruadway f!truck three penml1s sitting un the pavement. 

'h) Three. 

(c) Yes. 

(d) The pORRibilit:v of diverting heavy traffie to avoid this portion of 
Heading Honel has been considered more thlln once by the Delhi Provincial 
Administration hut no slltiRfBetorv alternat,ive route is Irvailable. The 
suggestion that traffic should be di;erted to Maude Road is impractienble 11S 
like the Scindia find Havelock Roads, it is also a. narrow road plI'8sing· 
through 8 residential area. 

111'. Lalchand Bavalral: MIIV T know from the Honourable Member If 
this accident W/11! rurely an aCcident, or was the lorry driver liable for 
causing thiR Heddent? 

The Honourable Sir :aeglDald Kaxwell: He was liahle in the Sentle that 
he was driving U\e lorry which struck the people in his attempt to avoid n 
child who waR in the roadway. I do not imagine he was to blame. 

1Ir. Lalchand Bavalral: It was not on account of his negligence? 

The HGDOUrabie Sir :aeglDald Jluwell: From the aceount I have receiv· 
eel, it, clo(,!1 not ~  negligence. T am not acquainted with the full 
details. If the Honourable Member WAnts to know the full detuils, I 
must ask for notice. 

1Ir. Lalcbaad Bavalrai: Was the road at that time overcrowded? Tl'1 
the road 8 narrow one? 

The Honourable Sir Reginald Jlaxwell: I have said the road is a nun·ow 
and ('roweled one. 

RlIIVI8ION OJ' Bo.u.I:s .01' P,AY FOB bDIAN Crvu. AND POLIOlIl SBBVI0lIl8. 

124. ·Qul Jluhammad Ahmad Kum1: (a) Will the Honollrable the 
Home Member be pleased to state whether revised and lower scales of 
pay have been enforced for t.he new entrants to the various services under 
the Central Government with the exceptions of the Indian Civil Service 
and the Indian Police Service? 

(b) Is he prepared to state the reallGDS for making these exceptions? 
. (c) If the question of revising the scales of J>ay of these two services 

~ unciar considerAtion, i.s he prepared to state since when it has been under 
fluch consideration and when Government is Hkely to come to B decision? 
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(d) When were the revised scales of pay for the other aervioea 
referred to in part (a) above enforced? 

Tae Honourable Sll Reginald JluWell: (a) Yes, except in the case 
.of certain Services. 

(b) The question of the revision of the rates of pay for new entrants 
to thE Indian Civi.\ Hervice and t.he Indian Police was exhaustively con· 
sidered along with the question of the revision of the scales of pay for 
new entrants to the various services under the Central G ~. It 
was ultiJDately decided uy the Secretary of State that the quest,ion should 
.be deferred until tbfl future recruitment to, and conditions of service of, 
thtse Services clime under generul review. 

(c) 'l'he question i!' not uuder considel'Ut.ioll at present. 
(d) In September ~ . 

Lieut.-OoloDel Sir Henry Gidney: Will the Honourable Member please 
-.,tate whether lIe is aware of the fact that similar old scales of pa.y are 
giv61l to subordinates who al'e recruited from England for railways called 
.. covenanted handtl -. ~. 

The lI.ODourable Sir Reginald Ka,JweU: I RIll not. IIware of that. 

Ueut.-OoIonel Sir Jl8IU'1 CMdlley: Will the Honourable Member please 
luke notice of thnt·, 

The BoDourable 8lr ltqiDald KaweU: If the Honourable Member 
",\"Oulc! put down OJ· question, I will find out whether it is relevant to 
the Home Depurtment. 

Lieut.-OoloDel Sir HIDly Gidney: It is 6 central servioe and 80 it 
mUtlt refer to th(' Horne DepariIlH:nt. 

The J[Oaourable Sir Reginald ... eU: ] have said that revises rates 
of pay were introcluced except in the case of certain services. The 
-services in reB'pect of which it was not int,roduced were the Zoological 
Survey, Ciastl I_ SUl'vey of India, Glass 1, the IndIan Ecclesiastical estab. 
lishment, the MediC'&-1 Resimrch Department, Military Assistant Burgeons 
in civil employ Rn,l n few miscellaneous post.s. 

Lleut.-OOloDel Sir lIeDry' GidDey: But not, 'm WR~  

The Honourablf: au BegiDI!cI ... well: There is no mention of rail. 
~ R in m:v list. 

OPmmfG 0., A BBOADOASTmG STA.TION A.T KABACHI. 

125. *1Ir. Lalch&Dd •• Valral: Will the Honourable Memher for 
Information and Broadcasting be pleased to make a statement in this 
House in regard to the opening of a broadcasting station at Karachi 
epecinll:v on the following points: ' 

(6) when the station is likely to be opened; 
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(b) whether a building has been selected; if so, in what locality; 

(c) whether the construction work has started; if not, what the 
cause of the delay is; and 

(d) whether the required material has arrived from America or the 
country in which orders had been placed; if not, what steps 
have been taken to expedite the delivery of the required 
material? 

TIe Konoarable Sir :aegiDald ~  (a) According t{) the latest 
information, the station is likely to be ready bv thl:' 1Rt March 194ft . .  . . , 

(b) Yes, on Frera Road. 

(c) Structural modifications will be taken in hand as soon as negotia-
tions for securing the bUilding are complete. 

(d) A part of the equipment has alreadJ been received. As regards 
the remaining equipment, priority assistance haR heen arranged and the 
IRnterial is expected to arrive by December next. 

Mr. Lalchand Bavalrai: ~ the selection of the establi&hment been 
usde for this Radb office:' 

The Honourable SIr :aeg1Dald ~  I do not imagine that the 
establishment would be appointed until it was ~  to work. 

.... l:.lchaDd Jr.valral: Will it be by a selection board or by the 
officers of the Department? 

The lIoD.ourable Sir :aegiDald ~ U  I want ~. This is not 
:11c1uded in the original question. 

Kl'. :r.lchaDd. Jr.valral.: Will the Honourable Member consider the 
advisability of confining t·he selection of' the establishment to thfl local 
'Pf"ople? 

(No answer.) 

STATEMENTS LAID ON THE TABI,E. 

Informa.tion 1lromised in l·eply to unBtarred question No. 33 a.ked by 
Mr. Lalchand Navalrai on Ihe 7th November, 1941. 

RETURNS 01' INCOME, ETC., IN RESPBCT 01' THR INCOMB-TAX OFFICES IN THB 

SIND AND B.U.UCIUHTAN ASSESSMENT RANGE. 

(a).  (b), (c) and (e). The attached atatement containa the information required. 
(d) Exact figuree are not readily available, but notieea are pnerally issued IInder 

tbeae 8ub-aectiona in the majority of CUM. 
(f) The infonnation is not l'8adily available. 
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lnfol'mation promised in I'e ply to pal·t (a) of starfed question 
:and !J.n8taT1'ed questions NOll. 47, 49, 50 and fj1 aI/Iced 
.Utthammad Ahmad Kazmi 011 t·1Ie 11th November, 1941. 

}'AILURE OF 'rHE Cr\"JI. PVBLlCATION DJW.\ltTMEN1· 'ro ~U  CKR'I·.\IN MOTon 
VEHICT-E HULES TO THE MOTOR TRANSPORT, LAlIOltE. 

Star'l'ed Nu. 111.-(a) The following il t.he relult of the enquir)": 

(il In De.:ember 1940, the Edit?r! Motor. ~  Lahore, asked for t.he regular 
.u 1 of Gazette of India contalDlDg notllicatloDl, etc., ~  a copy of t.he Motor 

~  Rule8, 1940 of Delhi, Ajmer-Merwara and. ~ . As the ~  
publicatioDl of the Rn1ea referred to were not avallwble with the. Cenl.fal Publlc.a-
tion Branch, :3 copies of the gazette, datt'd the 30th March;, 6th April and 27th Aprll, 
1940, respectively, containing the above Rules were supphed to· the Man,,:ger, Motor 

~  Lahore, on the 00t.h .Tanuary 1941. Apparently ~ M:anager dld 'DOt look 
1nto their contenta carefully &I he ~  the C-:ntral ~  ~ tbt the 
copies supplied were not wanted by him as they did not contain the requU'ed Rules. 
It mav be added that the Motor Vehicle Rules of Baluchistan and Ajmer-Merwara 
arl' availahle for sale to the puhlic with the Traffir Branch of the Police Office, Quetta 
and the Secretary, Provincial Transport. Authority, Ajmer-Merwara, Ajmer and that 
the Rulel for Delhi are under print and will be availabll' for sale R ~ . Steps aTe 
being taken to stock a few copiea Of the RuleR in thfl Centra! Publication Branch. 

(ii) The delay which occurred in arranging for a regular supply of the gazette for 
'Which a remittance of Rs. 16 was received in February 1941 W&I unfortunately due 
to the fact that the name of the 'Manager, Motor Transport, Lahore, was erroneously 
not entered hy the R ~ .  derk in the list of subscribers maintained in the Central 
Publication Branch. The )(otor TranRport 'Manager's ~ references to previous 
oommunicationR also ('Ontrihuted to the delay. Necessary arrangements have since 
'bef!n madl' for thl' regular supply of th.. gazette. 

(iii) The Bengal ~  Vehil'leR Rules, as already stated in reply to rarts (b) 
and (e) of the questIOn, are not stocked hv· thl' Central Publication Branch. The 
Manager's ~ ~ letter on the lubject which ~ addreseed to the Superintendent, Gov-
~  Pnntmg Pre8II, Calcutta, WIUI wrongly delivered in the·· Government of 
IndIa Pr88R, Calcutta. The Manager of that Press instead of sending it to thl' 
Bengal Govemment Book Depot, paslled it on to th!' Central Publication Branch for 
compliance. Thil letter was unfortunately lost in the Central Puhlication Branch. 

'SUPPRES8ION OF THE CUIMS OF CERTAIN MUSI,IM CANDIDATES FOR ApPOINT-
MENT IN THE IMPERIAL VETERINARY RF8EAROR INSTITUTE. 

11mttmed No . .J7.-(a,1 One. 
(b) and (c). Govemment are unab!!' to tral'l' any such recommlmdiltion by the 

'Commi.ion. 
Id) There .il ~ ~ rSlervation in respect of theae post... ~ ~  ~  

technical quahficatlOns. SubJect to communal preference to the extent mdlcated In 
ftply to part (e) of the queation, thp aprointml'nts al'P offered in the order of 
preference indicated by the Commission. !Ii 0 question of palling over MUllim 
-cIIM1didatel, therefore, ariles. . . 

(e) Government ha\'1' recent.1y decided to reserVl" thl' right, in filling t.heRe POltl, to 
appoint 11 Muslim candidate even if he is not the first nominee of the Federal Public 
service Commillion, provided he finds a. place in the list of candidatl"s recommended 
11)' the Commiuion &I luitabl!'. 

FAOILITIES FOR STUDIES IX AND OUTSIDE INDIA TO THE STAFF OF THII 
bIPIlRIAJ. VETIlRIlURY RESEARCH INSTITUTE. 

Und-.d No ... .19 ....... (. Five membel'8 of the staff of the Imperlal Veterinary 
Be_reb Institute·.applied for and were granted such facilitiel during the last ten y __ 

(h) on...·· . 
(11) ~ not aril8.-



ITATIIILI1iI'N LAID OK 'l'BII",ABLB 

SOIlOLARIBIPS I'OR STUDIES IN THE . ~.  ~  RB8BAOII: ~ ~ . 
U",8tnrrt.d No. 6O.-(a) Yel. 
(b) Two yean. 
(c) R.. 160. 
(d) ~ two scholarahips bave been offered 110 far. None of these, was offered to 

:II Muslim, a8 110 suits.h1p Muslim candidate applied. 

PROCEDURE FOR f:)El,ECTJOX OF .~N A R  roR CLF.JUCAL V&CAIfOIBS Dr PlII 
IMPERIAL VETERINARY HESE.\nCH INSTITUTE. ' 

~  Nfl. 61.-(a) Prior ~ 1936 ~  to clerical ~ were ulually 
made from candidates who apphed speCifically for each vacancy. Since then the 
procedure hal heen to maintain & waiting list of applic.anta for all •• ~ .. 
:they fall vacant. The Deputy Director interviews all applicants poasesiing· neceiiary 
basic U ~ R Bnd compiles this list in onler of merit, paying due regard to 
-communal reservation rulel. ' 

(II: No compI'-titive examination is hpld to fill vacancies in clerical posta at the 
Imperial Veterinary Research InstitutE'. 

(c) Does tlot arise. 
(d) Eleven posta. The procE'dul·e has already been explained in reply' to part ,(a). 
(e) Does not arise. 
(f) Yes 39, of whom 26 were HinduI, 9 ,Muslim., 3 . ~  1 ~. 
(g) The reply to thp first part is in Ule negative. The second part doea not &rile. 

information prumis(:d j" reply t(1 IItal"l·ed question Nt). 68 a.kodby ",,... 
Govind J7. Dellhmukh on the eJrd Februa'1l. 1942. 

ACCIDEN'r CAel'lED TO AN INDIAN LADY ny A MILITARY LORRY. 

(a) It has hl!f'n a8certained t.hat a lorry driven by an Indian recruit, did hit a 
!tonga. The case hal been investigated and Government are aatilfied ..... t the occur-
rence WBB a pure I\ccident and there was no intention to cause it deliberately j t.h • 

. driver was a novice. No cadeta were concerned and the lorry contained IndiA 
-recruits. 

(b) and (c/. Do Ilot arise in view of the reply given to part (a) abo.ve. 

MOTION FOR ADJOURNMENT. 
NON-RELEASE OF MAULANA HABIBUL RA'HIlAN, e2:.PRBSInBNTGW ALL.bDIA 

MAJLIS-I-AUB.AR. 

1Ir. PreIIdent (Thfo Honourable Sir Abdur Rahim): 1 have l'eceived 
Xlotice from Qazi Muhammad Ahmad Kazmi of his intention to move 
for the adjournment of the business of the Assembly in order that he 
rna;" discuss a definite matter nI urgent public importance, viz., the 
failure of the Government of India to release MaulaM Habibul Rahman, 
'ex·President of All· India. Majlis·i·Ahrar who is detained under the 
DE'fence of India Rules in spite of his having become subject to serious 
heart attackB and partial paralyeis and is being kept almost in 80litary 
confinE'mE'nt in Mont-gomery jail. Under wru;,lJe orders ill, ~ gentlemBll 
being detained" 

" 
QUI Ihhammad .Ahmad Eum1 (Meerut Division: Muhammadan 

Rural): So far as I know, IUld 80 far as I ha va been able· to enquire, he 
~  detained under the orders of ,the Go"emment M India. ' 
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ft. Boaoarable Sir Reginald JllZweU (Home Member): That is not 
the case, Sir. 

Mr. Prelident (ThE' Honourable Sir Abdur Uahim): As regards his 
illness. I suppo'!!e it IS tbtl Jail authorities in the ftnt instance who are 
to t.ake any steps? Is it lIot? 

QUi Muhammad Ahmad Ituml: 'fhe jail authorities do not provide 
sufficient allowanctl to call doctors from outside. Rnd it is ,'ery difficult 
for him to meet the expenses himself. 

111'. Prelddent (ThE; Honourable Sir Abdur Rahim): I suppose it is 
the Local Government then who have got to Bee that he iH provided with 
necessary food and medical facilities. This seems to he purely a matter 
for the Local Goverument. 

Qui Jluhammad 'Ahmad Ituml: Is the Honourable the Home Member 
IIUlfl that he is not detained under the orders of the Government of India?' 

The KOD.oarabl. Sir Reginald ~  Yes, Sir. I am sure. 

Mr. PreIIdent (The Honourable Sir Abdur RRhim): The motion is· 
out of order. 

ELECTION OF MEMBEHS TO THE STANDING NAN ~ 
COMMITTEE. 

Mr. Prelldent (The Honourable Sir Abdur Rahim): I have to inform 
the Assembly that the following Members have been elected to the-
Standing Finance Cc.·mmittee, namely: 

(1) Major Nawab Sir Ahmad Nuwaz Khan, 
(2) Mr. E. L. C. Gwilt, 
(3) Maulana ZafarAIi Khan, 
(4) Mr. Vmar Aly Shah, 
(5) Mr. AmarfmdrR Nath Chattopadhyaya, 
(6) Dr. P. N. Banerjea, 
(7) Kunwar Rajee Ismaiel Ali Khan, 
(8) Mr. H. A. Sathar H. ES8ak Sait, 
(9) Dr. Sir Zhmddin Ahmad, 
(10) Mr .. Sai,rid Haider Imam, 
(11) Shams-ul-Ulema K'amaludciin Ahml·d. 



ELECTION OF MBIIBBaS TO THE STANDING FINANOB OOMMITTEB 711 

(12) Sardar Bahadur Captain Dalpat Singh, 
(18) Mr. N. M. Dumasia, and 
(14) Mr. T. Chapman-Mortimer. 

HE PORT ON THE PROGRESS OF THE SCHEMES FINANCED 
FROM THE GRANTS FOR RURAL DEVELOPMENT. 

The BoDourable Sir .JeNm, Bal.tm&ll (Finance Member): Sir, I lay 
on the table a copy of the report* on the progress of the schemes 
financed from the grants for Rural Development. 

EJ.ECTION O}<' MEMBERS }<'OR THE STANDING COMMITTEE FOR 
THE DEPARTMENT OF SUPPLY. 

The Honourable Sir Komi Mod, (Supply Member): Sir, 1 move: 

"That this Auembly do proceed to elect, in such manner .. the Honourable the 
~  ~ direcl:, five ~ -  Members to aerve on the Standing Committee to 

advise on subJects with whlCh the Department of Supply ill concerned." 

Sir, I do not need to say more than a few words in sUp'port ofthia 
motion. When a similar motion WIIS moved by my predece880r in offi4e 
it met with a somewhat unhappy end,-tbe Assembly rejected it. The 
ground for the rejection appeared to be that several Honourable Members 
were not satisfied thai the number of seats offered to the Assembly was 
adequate; and as Government did not think fit to increase f,he number 
the:v rejected tbe motion outright. I think they ~ bve ~  an 
amendment to increase the number of seats but they did Dot do It. So 
far [\s I am concerned, I am holding the olive branch to my Honourable 
fritmds and am offering five seats to the Assembly. I hope this motion 
will be accepted. Sir, I move. 

Mr. PreIIdent (The Honourable Sir Abdur Rahim): The question is: 

"That this Allsembly do proceed to elect, in BUch manner aa the Honourable t.he 
President mn direct. five non-official Membera to a .. rve on the Standing Committee to 
ad"ial' on ~ wit,h which the Department of Supply ill concerned." 

The motion was adopted. 

Mr. Pruldent (The Honourable Sir Abdur Rahim): I may inform 
Honourable Members that for the purpose of election of members for 
the Standing Committ.ee for the Department of Supply the Notice Qfti('.e 
will be open to receive nominations up to 12 Noon on Saturday, the 7th 
March, 1942, and that the election, if necessary. win take place on 
Tuesdav, the 10th March, 1942. The election, which will be beld in the 
AAsistBnt Secretary's room in the Council HouRe between the houl'S of 
10-"'0 A.M. And 1 ".X., will be conducted in accordance with the principle 
of proportional reprplentatioD by meaDS of the single transferable '9Ote. 

-Not. included in t.heBe debates, but a MfIY baa beMl ,1ACIIII in tile IAra.17 01 ... 
Bouae.-Rti. 01 D. 



'l'HE INDlif:)TlUAI. ST.ATISTWS· BILL. 

The Honourable Dinn BahAdur Sir A. Bamuwual MudaUar . 
(Comlll!!\'C'e Ml'llIbl'r): ~  I move: 
"That. the Bill to facilitate the collection of stat.ist.ics of certain kindB relating 

to industries be referl'ed to a Select Committee consistinti: of Maulvi Muhammad 
Abdul Ghani, Sir Muhammad Yamin Khall, Mr. Jamnadas Mehta, Mr. K. C. Neogy, 
Rajil T. Manavedall, Mr. N. M. DumaBia, Mr. E. L. C. Gwilt, Mr. C.  C. Miller, 
Mr. N. M. JOIIhi, Dr. Sir Ratanji, DinBhaw Dalal and t.he Mover, with inst.ruct.ion. 
to fl'port on or bEfore the 16th Mucb. ].942, and t.hat tbe number ot memberB whose 
pl'eBence IIha)) be necelllllll"Y to constitute a meeting of tbe Committee shall be five." 

1 COllliider, Sir, that the Bill that I have ·the honour to recommend 
the acceptance of the principle of to this House today is a very import.ant 
Bill. Honc.urable Members have heen asking innumerable questions about 
the growth and development of iudustries in this country. Some two 
years blwk when a question regarding protection to a certain industry 
came up for my cC'usideration ] found myself in the unenviable position 
of possessing little facilities for obtaining statistics of any kind; no 
informfltion relat,ing to that particular industry was available in the Gov-
ernmeul orchives. I under .. tand that in 1928 or till about 1923, there 
wns an industrial statistics sectIOn whieh compiled certain statistics, but 
that "s a. result of t4e retrenchment then embarked upon, that section 
was cloE'l:!d and from that date there WI\.!-I no comprehenSive organised 
attempt at collecting industrial stutiRtics. There were. of course, one or 
two publicuiions issued by the Director General of Commercial Intelli-
gence Bnd Statistics, but they referred only to certain industries. No 
doubt the Cotton Stntistics Act guve Government the right to compel the 
textile indU!1t.ry, in particuillr, to furnish certain kind .. of statistics; but 
aport from that the statistical iuforn)ut.ion R ~ industries whieh the 
UOVCnllllt'llt of India possessed was of a very meagre character. The 
DepartIllE.'ut at once con.sidered how this great gap in our information can 
be filled. and the then Director General of Commeroial lntelligtmce. 
Dr. John Mathai, was specially re_quested to put forward proposals with 
II view to() obtaining statistics of industrial development in this' country. 
Hil l-aport was considered by Government "lid the proposal to Wldertake 
legislation was then placed before the Industries Conference which was 
held in DU'ember, 1939. That Conft'rence recommended that the Central 
Oovernmt.nt should undertake legislation. It is in the concurrent field 
pf course Bnd the Provincial Governments can undertake legislation OIl 
~~  E'ubje("; but for the purposes that we had in view it was essential 
that there should be similar statistiC's compiled from all provinces with 
r",ference tl industries in each of these provinces. An.v single province 
undertaking this legislation would hardly be serving the purpose that the 
Centrtll Guvemment have in view,  or that the industrialists huye in view, 
or that those gentlemen who want information about industrial develop-
ment in this country and particula.rly economists who Rre surveying indus-
trial development and want· to make their own contribution to the theory 
"nd development of industrial life in ~ (·ountr.\'hRve in view. 

Thu pt'poaal was then placed before the Conferenoe of L&bour Minis-
ttlrs beea.\llt< it wasesaential to get the Provincial GDvemments to agree 
tf) such legialation. 'fhat Conference of Labour Ministers also endorsed the 
suggeation tor Oentrallegislation on this subject. In particular that Con-
ferelllQc was of opinioll that the collection of certaill statist.ics relating to 
in(lus.triclt and labour was moat demable, that' .the' collection Co!11d be done 
if there,· ..... It..tutory backing or compUlsion behind it, and filiat the' best 

( 712 ) 
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method by which statutory ccmpulsion can, be exercised was through 
an Act £nile-ted by the ~ ~ Legislature. The Conferenoe aleo laid 
emphasif!' un the f,ot t.hat the value of the statistics would depend. almost 
entirely en the adoption of ;t uniform procedure and uniform methods, 
nnd thut. if this uniformity were to be achieved the power of ~ .  
uuder t·he Act should be subject to some kind of control by the Central 
GOVel'Dmellt. 

The next step which the Central Government had to take was on this. 
recommendation of the Conference of Labour Ministers to consult the Pro-
villcial Governments and this was done. And I am glad to state that 

~ Provin('inl Governments unanimously supported the proposal for the-
collection (of these statistics oy a statutory Act under the compulsory powers 
exercised b,\ the Provin('jal Governments. As I said, in ,one province 
uh'endy, the province from which my Honourable .and lenmec! friend, 
Mr. Deshmukh, comes, viz., the Central Provinces and Bemr, nhere is 81 
Collection of Statistics Act. We propose to follow ~  closely the legis-
Inboll on the subject which haB been adopted by that provint·e. 

Sir F. E. Jamea (Madra .. ; European): Has the Honourable Member 
goL Uli,\' UI;SlJrllnCe that the provinci!s will, in fuct. utilise the powerR which 
are going to be conferred on them by this Bill? 

The HODOUrable Diwan Bahadar Sir A. BamuwUDl MudaU&r: 
The replies that I have given show that they llre quite enthusiastic about 
this propo5al. and I take it that once it has bepn· passed they will collect 
the ~ . 

~ rroposal in its final shape as embodied in this Bill whioh .. 
before i.he;; House provides for the collection of statistics relating to 
~  subjects mentioned in one of the clauses of the Hill.-all matters 
relating to fact,ories or any cla88 of factories, i,e., COlleeros which come-
within the definition of the Factories Act or nre declured to be stich under 
poweriJ conferred by that Act with particular rt'farence to the output of 
their works and in some cases t.o the consumption of ra\\' material. 1 may 
su\' that with ~  to the Cotton Statistics Ad itself there was a lacuna 
fOlind by the Education. Health and Land!! Department. It was anxious-
to estimate tlie amount of imported raw cotton used in the ,'arious mills 
R!I ~  indigenous raw cotton used by them. Under that Act there-
\\'as no power to compel that JDformatioD being provided, Rnd that Depart-
m(>ut WIAM ('onsidering ~  drafting of a Bill ~ enable them to do that. 
No,! that u mora comprehensive legislation hus been taken all that inform-
ntion CRn l'a collected and It has been found !lot necessary to utilise the 
powerR under t hat Dill. In f8l't the Cotton Industry Statistic8 Act of 
19'26 ~  well be repealed now when this Bill becomes law. 

Sir it is in these circumstances thnt J propose that this Bill abould 
be taken up for cOllsideration and referred to Select Committee. I did 
not wish to be understood that I was rushing the legislation through 
and therefore I have myself moved thflt the Bill may be referred to 8 
&lect Committee. 'But, as' the House will see, alrendy t;'·o <!,,,,al'8 haTe 
been taken up with aU the nrelimin'Il'y,-and J may add, lDevItIlbly pre-
liminary ,--steps that the GOvernment of India had to take in C'onlultiftJt 
V.&rious conferences and various Provincial Govel·mnantR. I personally 
would like thiJ Bill . ~ be on the Statute-book at lUI earl, a date AS 
possihle and that is the reason why I 'bave suggested thRt the Seleet 
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Committee may report by the 16th of ~ . It is my hope that ihia 
Bill ~  go through both the Houses durmg the current Session. 

1Ir. Prelident ~ Honourable Sir Abdur Rahim): Motion moved: 

. 'That the Bill to facilitate the collection of statistici of cel'tain kinds relating to 
industrieJI be referred to a Select Committee con.iat.ing of Maulvi Muhammad Abdul 
Ghani, Sir Muhammad Yamin Khan, Mr, JamnadaB Mehta, Mr. K. C. Neogy, B.aja 
T. Manavedan, Mr. N. M. DuIll&8U1., Mr, E, L. C. Gwilt, Mr. C. C. Miller, Ml'. 
N. 1\1. JOlhi, Dr. Sir Ratanji Din.haw Dalal and the Mover with inatructioDB to 
zeport on or before the 16th March, 1942, and that the number of membel'& whose 
,presence shall be necesaary to coDltitute a meeting of the Committee shall be five. ' 

Itc. B • •• JOIhi (Nominated Non-Official): Sir, I have great pleasure 
.in supporting tpo principle of this Bill. I am sure the whole House will 
:agree with the Honourable the Commerce Member that statistics are 
-very necessary in order that the new policies which we may adopt are 
wtll!-founded. 'fhe subject of this Bill, therefore, is very important 
U ~  the Government of India ~ taktm too long to consider 
the question of legisiating in order that we should have adequate and 
;proper statistics on the subjeots which go to form our new industrial and 
labour policies. 

So far as I know, Sir, this subject was first considered by the 
Imperial t;to.tistical Conference in 1920. After that the BOlUbay <.to\'-
ermnent introdnct:ti a Hill similar to the one which we are considering 
.t.oday. That was ill the year 1924 and the Government of India are 
following the Bombay Government now. Then, bir, the Indian 
Economic Enquiry Committee which reported in 1925 also considered 
:this subject anrl made certain proposals. Then the Royal Commissioll 
on. Indian Labour considered this s11bjeet fwd made proposals Oil the 
~  on the subject in the year 1981 about eleven years ago. Then. 

I'slr, there was a report by Bowley und Hobert,son, wade in 1933, ~  
also recommended that provision should be made for the collection of 
-statistics. Then, Sir, the International Labour Conference in the year 
19311 paRsed a COllwutioll regurdil1g the collection of stutisties. CIrlor-
tunateJy, the Government of India do not take much interest in tne 
'Work of the Interulobonal Labour orllanization and deciderl not to tal.e 
,"ny Rteps for the ratification of that -Convention. . . . . 

The Honourabill DlwlD Bahadur Sir A. BamaIW&m1 Jludallar: 
~  ., 

JIr. Jr ••• Joshi: , .. That was in the year 1939. Then, Sir, the 
Honourable Membf'r has also referred to the legislation passed bv . th .. 
:"'entratProvincM Oo,'ernment. The onlv remark which I would liJie to 

~  Sir is that th*, Government of India have lost their initiative. If 
,some' ~  Government passes a legislation. then only the Gov-
oermnent of Indi:\ eRn move, I think, Sir. this is a reverse !lroceu. The 
'Government "f Indio. should take the initiative and should lead the 
'Provincns towards rEform and not wait for the provinces to show them 
-t.hl: way. 

Then. Sir, ~ Industries Conference met ip HlS9 and the Ministers 
~  met in lNO and r!iacUll8d thia subject, and w.e are now 
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considering this Dill in the year 1942. I feel that this procedure is very 
dilattory and th!:l Go\-ernment of India would do well if they learn to. 
tt""Dsact their bUSIness a -little more promptly. 

I agree with the' Honourable Member that legislation on a "ubject. 
of this kind should be Central. In the tirst place, if the statistics &ret 
to be of much u;!c for national purposes, the statistics should be uniform. 
:::Iecondly, Sir, unlet>1iI we have uniform statistics throughout the . ~ 
>\t-t: shall not be able to undertake steps for the standal'dization of condi-
tiolls as regards J:l'oduction and as regards lll'bour legislation. From both 
these points of view, Sir, Central legisiation is necessary. 

Sir I understand the desirability of consulting the Provinciul Gov-· 
. ~  in passing legislation of this kind and the Government of ~~ 

therefore, acted wisely in considering this subject in a Conference wlth 
tht' .Provincial Ministers. But, Sir, I could not underatand this: If 
the Oovernment of India introduces legislation after consulting the 
Provincial Governments then why should not the legislation be mad .. · 
applicable t.o !Ill the Provinces directly by our ~  ~  of 
power being given to tbem to apply it or not. I would like the 
Government of Indit. to adopt a bolder pollcy in this matter. I have 
lilready made phin that I am not against. consultations with the Provincial 
(i-overnments. Thut consultation it-l necessary, but after that consultation 
is ma.de, any legislation that may be passed should apply to tbe Provinces 
witbout power being given to the provinces that the legislation should b. 
applied or not. I fr:el, Sir, tbat if the Government of India follow the 
present policy of practically leaving everything to the provinces, I fail 
to understand tbo utility of legislation by the Central Government. 
I'vloreover, if after R Conference with the Ministers, Central legislation is 
t.o be passed and ~  Central legislation is not to apply to the provlDCes. 
1 COil sider that thtl Government of India and the Central Legislature 
I:ltultify themselvAII. A debate in the Central Legislature becomes a mera 
Rcadernic, debate. 

I would, therp.fol'p., like the Government of India to continue their 
policy of consulting tnE Provilll'i=11 Governments but after that consulta-
t.ion to pass legislation so that it will apply to all the provinoes without 
an) further power teing given to them to apply it or not. Moreover, if 
power is given to the Provincial Governments to apply the legislation .to 
that province or nOI, our object is not served. Our object is tbat there 
IIhould be a uniform policy adopted by all the ~  and if certain 
provinces will not, apply the Bill to their territories the object of the Bill 
is frustrated. I, therefore, suggest, to the Government of India that they 
should consider the remarks which I make on this subject very seriously 
wben they bring fcrward legislation on similar subjects bereafter. 

Considering the Bill itself, it seems to me that the mll falls into two 
sections. There is a section--8 (1) (a}-wbich enables the Local Govern-
ment to collect statistics on any matter relating to factories. Th& 
Honourable Member indicated in his speech that the Btatistics which mnv 
be collected ~  factories will be the statistics regarding productio;;, 
nse of raw mater181 and otber maUers. I think that a aenaua, of pro-
duction is very necE'ssary and the atatistics regarding production fa very. 
useful. The collectior. regardinJl the use of raw material too will be 
useful. But what I· do not undennend. is this, that the Government or 
lJJdia restrict thClle statiatics to lactone. anly. Factory induatrlea are 
not the only indllstries which we are developing, We are developing 

D 
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miD,ing industries, and I do not know why the ' (.lovermnant of,' ~  
would not have included mining along with the statistics for proiuc:tioll, 
raw material and other things. Then there are other industries, plant a-
ti.Pns which produce tea, coffee, rubber, etc. Why should not the GO\--
ernment of lndia t" intel'ested in the collection of statistics regarding 
lliantation indLlStries? 

Sir P. B. James: And pepper! 
'\ 

Kr. If .•. Joshl: I would include pepper ill the plantatioll industr:es. 
Then the most llll)lortant statistic'lI which we need are those regarding 
ngriculturc. I 10 ilot Imow why the Government of India' shou1d exdude 
<tgrieulture frorTl th\-purview of this Bill. J would, therefore, like the 
Select: Comm:tt,ee' to consider the questiollof giving power to the Local 
Government.s to eol1ect statistics as regurds agriculture, Jilining, planta-
tions and other illClustrie!:. We should also ~ statistics regnrling 
shipping, the life and conditions of seamell, regarding the work done by 
workers  in docks,' loading and unloading and the huilding industry. I do 
not, wish to give /I full category, of lIll the industries regarding which we 
should collect 1tati:!t,iC's. 

The second part of the Bill deals with the col:ectioo of statigtici 
regarding welfare work, the welfl1re of 1l1bour and th'l conditions of labour 
1 tuke it that thIs purt will apply to all industries aod to all occupationa. 

I do not wish \0 deal with the details of the matters on whicb. 
statit;tics ~  be collected, but I would like to make one or two remark!!. 
My firlOL remRrk ill t.hat this section does not malee provision to I)ollect 
l'tatistics regardinl! thE; health of the workers. We hBve been consid"rinlt 
the question of ,)stilhlishing health insurance;' the Government of T'ldia 
have delayed the pHsf.'ing of legislation over health in8uranre on the gronnd 
,)f want of R ~  We are today considering a Rill for the' collection 
of statistics, 'lnd I find that we (lre not providing for the collection of 
t!ta.tistiC's ~ thf health of the workers, I would also suggest that 
the Government .,f India should include the question of fatigue and other 
similar queAtinnA whic'h affeC't health of workers . 

. As 'regards other details, I do not wish to make any remarks at this 
stag",; but, before 1 elose J would like' to make one suggestion to the 
Goovernmcnt of India. Whether that suggestion should be .put into the 
Bill or nnt I am 'Il')t quit,e sure at this Btlloge; but when the Government 
of: Itldia begin ~  etitaillish mac,hinery for the C'ollection of statistics, thev 
should. take 'Iteps 10 appoint al1 ach-isory committee 80 that the subjects 
on whIch stlltistiC''! r;;hould he ('ollerted, .the methods of collecting ~  

and ot.her importll.nt subjeC'ts Rhould be discussed, Qnd tbeinterl.'sts 
effected. 'sUt'h Q!oI the interests of employers. the interests of'labo6.r !lnd 
other interests should be consulted. I ","ould, therefore, suggest to the 
Government of TndiR to appoint an advist>ry commif.tee I\t the Centre '8n4 
also suggest ,tq the provinees to Rppomt ndvisor;v cQmmitte-esiri the 
various ~ ,jn order thQt thr work of col1ec·ting'dstistics should bE' 
well rlone. Sir. I BUl,port the motion 'made bv the Honourable Member 
hI' Commerce. . 

~. . . Baurje& (C,,}cuUa Subttt"hs: NOIi-M'uhammadan 'Jrbl\l1): 
~ IiI ... to ,giv. my'lWhole-.hearbecl'wpport t-o this, mbtion. Afier' tljIe 

~  which have been made by the Honourable the Mover of the 
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mDtion ancl my Honourable friend, Mr. Joshi, I need not say anytbiug 
to emphasise the necessity for collecting statistics of industry. But the 
colleet.iQil of statiatioa .uuli be la accordance with scientific method. 
Unless that is done, the mere collection of statistics by crude methods 
will not oDl.y be U1.olesr. but may lead to harmful resulW. Therefore. I 
suggest, that not only in the collection of ~  but also in the classi· 
fication and presentation of statistics and in the conclusions whioh are 

to be drawn trom the data collected, scientifio. methods should be 
~ . How ill th'lt to be done? .1£ scientific method is to be appJi.::d, 
'you must have the proper machinery for this purpose, and 1 would advise 
the HonoUl"8bte the Commerce Member to take the assistanre of tho 
Indian Statistioal Institute. That body is doing excellent work and is 
publishing a jounllll •. which has become known not only in this rount,ry 
but throughout the ~ . If you take the assistance of this body, y01l' 
method will n()t (.;0 wl"ong; your conduct of all the stages of investigation 
will be in aecordanc(· with tbe sCientific method. This body, I may tell 
the House, receiveg a small grant from the Government of India nnd 
also a small grant from some of the provinces. You will have ~  increase 
these grantf! and. fOl" this particular kind of work you will have to look 
to the financial position of that institution. If you do that, I am sllre 

that the collection of statistics will be conducted in a most, satisfacLory 
Inanner. 

Sir J'. Z. 301mBa: Sir, I am sure that everyone will welcome i.he 
·opportunity of ohtRining reliable and accurate statistics in the industrial 
·fleld. . This Bill illtroduces a new principle of compulsion. 'fherefm·e. 
it is ~  tbet those who study its provisions in the Select Com;. 
mittee should see that there is no opportllnityprovided by this Bill fOt" 

any harassment of those to whom this .collection of statistics may pe 
applied. It all depppch. on how the machinery is set up in the nrQvi'1ces, 
lind I verv much 11(1)P that everv effort will be made to avoid duplir:ntion 
in the matter ~  c(,llt'ctingstatistics. My Honourable friend wbo h in 
charge of the BIn knows that industries now have to supplv RtatiSUC<l of 
yarious kinds to 8 number of different authorities. Thp.re is·· the ~~ 
Inspector, who 118ks for statistics; there is the Health DenRrt·m.mt which 
frequently DSltS for exactltv the Rame kind of statistics u those required 

by the Factories Inspector; there are the municipalities: there is e"en 
the Income-tax Department; there is the Labour Commissionet": anof I 
know from m,v Ilwn personal eJ!:perience that very often. three or fonr 
·difterent authoritie" invite R certRin industry or association to I'IUPP':v 
preoisely the sa mI). types of stRtistinll, thougb !,088tbl;v nntler differt'nt 
beads. And now there is to be a new organization set up in the pro-
vmces to coUect stRtistics under II. number of heads which are detniled 
in cla·uBe S Qf the BUL Undel' many of thoee heads statistics Bre nlreadv 
being. supplied to E;xil'lting authorities· in the· provinces. and.tharefore. 1 
do ho}'e .thl\t the1"8 will be, RS far as possible. an avoidance of duplication 
-in the matter hI prov-iding this information. 

I am glad, Sir. to notice that in section 7 provision has been made 
to restrict the publication .of returns and. ~ .  I do hopathat 
the Select Committee will ~  that. very carefully. to make ·quite· "Jrlt 
that it is water tight; because my friend .1Vill realise .that it .·t.aebtial 
that everj feasible ste'p. ~ . taken to prevent valuableinturlilutoon . being 
'9upplied, .. 68 between s,ayone industry and another' or one aectim: of thli 
induatryand ariother,or alto particular aections of tbat industry. 

1 .9 
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[Sir F. E. James.] 
My Honourable ~  Mr .. Joshi, has ~ R  an ~~  quest!on-

as to the scope of the BIll. It IS. called. a mll. tlo- fatniltate- the collection-
of statistics of certain kinds relatmi to ~ . Hut aplll't from the' 
reference to factories in clause 3 (1) (8), there IS no further reterellce iC1' 
industry as such, and I am ~  quite sure ~~  the Bii ~  only' 
to factories within the meamng of the doefi!utlOll referred to m clause S-
(2), or whether it npplie8 to all tYVes of labour employed eith9r in urban' 
industries or in rural industries. 

There is one other point which I should like to. . ~.  U ~ 
stage, &II this is the right place to mentioll it; and ,hat is, how tbe orga-
nization, which presumably will be set up In the provinces, is ~  be 
financed. Weare always suspicious of these new departmeftts, because-
there has been growing in recent years B tendency for departments; 
engaged in the collection of statistics to support theml!lelvea by the levy-
of fees upon those who are asked to provide t,he information. I could:-
tea Illy friend some very interesting Rnd somewhat startling stories as too 
the way in whi('b the Factories lnspec:torate in some provinces mana.gelf 
to finance itself. When funds are running low, the Inspector will go Ollt 
into a factory and order an electric switch to be removed from one pa.rt' 
to another and thel'ehy earn the le'vy of It fee of Hs. 10 for inspection. 
which naturally goe!'r to the ('redit of his departmentnl funds. I should, 
therefore, like to ask my friend whether this is to be a department of' 
the Provincial Government whi('h is charged normally upon the revenues 
of the province, or whether it is to be a department which, by the levy 
of fees, is t,o he regarded as self-supporting. It wouTa be rather hard:' 
lines on the industry concerned if, as a reward for the provision of statis-
tics probably on a large scale, it WE're asked to pity 8 fee .levied for the-
purpose of supporting the department of statistics c:mcerned. 

The Honourable Diw&D Blhadur Sir A. :aamuwami KudaH&r: There' 
is nothing in the Bill to suggest it. 

Sir 1' ••• . ~ ! know there is nothing in the Bill, but on the other 
hand, there is a proVIsion in 'CIUU8e 11 of the Rill whose significance I am. 
not fully aware of-tha.t the Central Government may give dlreotiona to 
a Provincial G ~  as to the ca.rrying into execution of this Act in 
the Province. If this is one of t.he directions which might be included 
in the scope of ,the clause, I would suggest that my HOl1oufBble friend" 
should order the Provincial Governments not to make thiR department 
self-supporting in the way which I have just deseribed. 

Tbere is orily one o.thcr point I should like to make. I consider tbat 
the items detailed in clause 8 need considerable revision. Thev should 
as f&ras possible, be brougbt into line with the descriptions under wh.ich 
.tamstics are already being collected in some of the provinces, as if that; 
is not done, there is likelv to be the duplication of effort which I have 
referred to and which, I think, should at all costs be avoided. 

~ Kuh&mDl1d Abdlll' Ghani (Tirhut Division: Muhamma-:l8D):' 
Bir. this Bill deals 'with tbecoRection of statistics ,relatin2 to industriel. 
In the first place, I should like to sa:v that, this is a useful pieoe of legis-
lation, but I should Uke to point out that when atatistica are oollected. 
it will only help the ~ . No information of auch conection ~ 

, " 
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;given to t.he representatives of the people. Tha books of information are 
not supplied to Members unless some request is made for suoh informa· 
> tion. and it is not certain that such a request will be acceded to. I 
-think the Select Committee will see their way to make provision to see 
-that the collection of ~  statistics will also reach the representatives 
-of the people of India. I find from this Bill that statistics will be prepared 
jn regard to 101lll'S advanced to workers by moneylenders, rateR of wages, 
etc.. but I don't find here that statistics will he prepared as to loans 
:.advanced to uricult1urists ·a11O. I think the Honourable Member in 
.charge may say thst agriculture does not come under industries. but at 
least sugar is brought under industry. A part of agriculture haa been 
taken under tbe bead of industries. E ... en if data is collected regarding 
·the loans advanced to sugaTcane growers or others interested in the sugar 
industry, it wlll be very h-elpful. I bope the Select Committee will 
COli sider this suggestion of rnintl, that statistics may be collected in respect 
. 'Of loans advancea to agriculturis'til generally. With these few observa· 
tions, I suppol't fhe "Bin. 

The Honourable Diwan Bahadur Sir A. BamUWami Kudall&r: Mr. 
"Pres:dent" I am gratchil to Honourable Members who have spoken on this 
'Bill and have given their general Rupport to the principles embodied in 
·-this measure, l\Iy friend, Ml'. Joshi, of course, represents in this HC'luse 
"the very old rna fnmiliar chnracter, Oliver Twist. He ill always ar.king 
for more. If a Bill is introauced today, nnturalh' the Government of 
'India is to be censurea for ndt having introduced it 20 yeafs earlier. If 
:.11. Bill if! introaucea todn.v in one form or anothfl", naturally t.he Go:vemment 
.of India. IS to be censurea for ndt having framed it in a. more exhaustive 
form; ilut in tois wor'k-B-day \'"/O):ld, we have to take things as they afi!, Rnd 
I am th'l.l1kfui for small mercies that his C'ritici!:m has not extended over 
a wider field than i't has toaay. 

~ Bill Tefers to factories lind indllRtries. Rnd it is not p08f!ible to 
"bring in Il.lI'r=t.niNmra1 plan'tations and other ~ into the orbit of this 
measure This is the first step which we are taking to have some sort of 
··organized lIta'tistics on"Q computsory ballH! let me point out, and when you 
have in mind the iaea of compu1sion, it ~  obvious that t.he Government 
--can go only by ~  and that it cannot bring' all sortll of statillticnl. in· 
:formatioll at onae into its orbit by using the methods of compulsion. Not 
·only that: tbe Prov:nciii ·Go'\·el'llmente have to be taken with us in all 
these mntters. They are the. execllti'\'e 8uthoritief! who will have to span-
':'801" the 'working of this A"Ct, tc-have the neceHsluy personnel for collerting 
the informat:ion, and to have all the other exeeutive o,l1thorityand executive 
personnel for helping us to get this Act working in the manner we des!re 
~  tq, be wOfli:ed .. The:refcre, theDe. In'e ~  drawbacks on the Centrlll 
.(}overnmen\ from rus'hing in pl1ths which Mr. Jo!!hi may not fear to .'read. 
That is the reason why we hnve rOllle forwnrd wilh this measure in this 
paTtiCular form .• Some helpful Btlggr8tious have', been made' whlGh . r1ulVe 
. ~R note of, 'ani i hope'to give my best conside.ration to them. 

: My ~ ~ ~ ~ ~  b ... ·8uggeatecl ~~ in the . W. ~~  ~ 
.. th •. s'tII&Hlt1OB, or methods to, be adopted for. the. ~  fjI 
·.lI,HOGIr:.tl;Iese ~ or even ~  .preliminary ~  when w'41.bave 
··to eVdive plans acOc:miiDgto fwbi1!,b . flhese ~  maybe ooIlHtleci.·· •• 
!Institute df 8tafiatiesWhidh is tUIJr.1iiMling so ~  in ~ under 
~  MahaboloD.ie mllJ he utilHiocl. I am personally aware of the 
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value of that work, I am thankful for the suggest.iOlll ami I hope to avail: 
myself ot the advice of those connected with thi. lnstitut,e ~  ~
to these matters. 

Mr. Joshi has suggested that the advice of hlbour msv be 'lbtained 
before these forms are prescribed. I am perfectly willing ~ e(7l1:;ider that 
I$uggestion also. I cannot undertake to lldviRe the-l'ro:vineillr (j·ovl'Jl"Ilments. 
as to what they should do, what advice they should get in c.Uerting: 
litatistics. -That is II, little beyond my province, but so fur as }., am ('on-
eerned, 1 alll perfectly willing to avail myself of allY ud,nce thllt may be 
ready ant: at my disposal in theBe maiten. 

My Honourable friend, Sir Frederick James, raised the question :n the-
incidence of the cost, and particularly, he was concerned whether th!l.t cost 
would faU on the industrial ~ . So fllr as preliminary and 
pl'imary collection of stAtistil's is coneern·ed. thut is' II ftmction of the Pro-
vincial Governments. Executive authority vests in them and the inci. 
dencp. of the cost will therefore be borne hy them. Whether they will mcet 
it from the ordinary provincial revenues or they wil'l tllTre it frotm: certaia 
sources Fpecifically is a matter for them ~  decide, but I can give this 
assurance that I do not propose to ask them to levy /lny creaR or any sort 
of taxation on industrifll cOlll'erns to enable them to collect these stati;ties. 
I CRn al!lo give this assurnnce that the Centraf Goventme'l'l't which will co-
relate and co-ordinate the statistics nnd publish the ultimate results of the 
lltatistics and the inferences to be drawn from those statist.ics dO6\! not 
propose to malce nny  special ievy on industries for that puryloRe. I must 
leave it there. My Honourable friend ~  clause II wnere it is ~  

that the Central Government may ~  direetiorn to a Prov:uciaT Govern-
ment as to the carrying into execution of t,hiR measure in the Province. 
! h'lve Already said that it was our first nnxiety to see uniform procedure 
alld uniform methods adopted in the C'..ollection of these Eltatistics. That 
clause relates to securing that uniformity. My Honourable friend may 
refer to section 126 (2) of the Government of India Act. Jk will find, 
that wht-J'e the Provincial Government &88' got executive powel'-

"The executive ~  of the Federation .hall &lao exCend to tlle giving or 
directionR to a Province al to the carryinK into execution therein of any Act of the 
Federal Legislature whieh relate. to a matter specified in Part II or tlle Concurrent 
Legillative Li.t and aut.horil8ll the girl. at ..,. cline ....... 

It is that fun'ction that is pmpoaed' to be exercrised under clause 11 nf 
the Bill, no more and no less. 

Sir, I commend the motion fOT Select Committee to the scceptaDCt' of' 
the House . 

• 
Mr. Pnlideu (Tbe Honourable Sir Abdar Rabim) ~ The qveaOD is: 
"That. the Bill to faci6...,. th. coneetiOll or at._t.iea of aertain kiDcli aJ.t.ing-

to induatriea be referred to a SeTect. Committee eonaiating of Maurvi Muhammad' 
A,bdal Ghani, Sir Muhammad Y .... iD 1OIaa, Mr .. J_daa M. ~  Mr. J[. C. Neagy,. 
Raja T. Kanevedan. Mr. N. K. Duma.ia, Mr. E. L. C. Grit, Mr. C. C. Miller, 
Mr. N .. M. lOlbi,' Dr. 8ir Ratanji Diftdaaw nalal and tb. Kover, wiUl ~ 
to 1'4IJIOf' on or before the 16&11 Marah, lfM8, aDd that the miID_ of _ben wb_ 
pr.eD0I .-u be -17 to CDDMitate ...... of., th c--;t_ abaIl _. fI....... ' 
ThemotioD wu ....... 
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The Boaourabl. Dlwan BalIadur Sir A. Blmuwaml lIudaUar (Com,· 
mcrc('l Member): Sir, I beg 10 move: 

"That the Btll to extend tbe date up to which certain duties chnracteriKed aR 
protective in the First Schedule to the Indian Tariff .Act, 1934 •• ball have effect. be 
taken into consideration." 

tn one. SenRe I feel that I c.·we no apology f{)r bringing this Bill in this 
form, notwithstanding the crificiRm that was addressed to me 011 the last 
occasion when I had to tnke R similar. step. A large number of ~  
assllring protection to various industr:es comes to an end at· the end of this 
month, that is, Man'h, 1942, and Government have had under anxious 
f,'.onsiderlJtion the course that they should adopt with ~  to the 
further llleaSllre of protection lind th'e . level of protection that may be 
given to these industr:es. Iron and steel, wood pulp and paper, cot,ton and 
silk Ulnnllfaetures. slIgnr, gold and silver thread, sericulture. ond among 
agricultural produc-ts. wheat nnd wheat ilolJr.-a.I1 t.hcFlEJ commndit,il'lR Ilnd 
manufa.ctures ha"e had protection extended to them and the period ,)I pro-
t.l'lction expires in mORt cases, except with reference to sugar, in the year 
1942, and the level of protection of Rugar is determined at the end of March 
1942 !lnd has to be reconsidel'fld. I have come forward with an omnibus 
propoRllJ t.hat the prellcnt level of protection may be extended to these 
commodit,ies for n period of two yearR. It is impossible at the pre<Jent time 
ta cal(·ulnte wit.h any certainty the level of protection that is ~ . III 
fad, one mlly say perhaps with reference to almost all these itemR no 
protection may be required at all under present circumstnnct's. Not rnly 
ill the cost of the imported article in mORt caRes so ~  thnt protection is 
not neceRsary owing to freight Bnd insurance charges nnd the higher Tlrice 
of the ('ommooit,:v At· the other end. but our policy of import eontr:)1 is 
being r;o rigorouRly administered now thnt e,'en supp0<Jing a commodity clln 
come at It lower cost .. very little of that commodity or· manufBetured 
article (,fln enter the Indian market at, the present time. So that. in one 
IIp.nse, it is a purely academic matter for discllssion whAther prof,p.ctive 
duties should be extended," aJ\d part,iculllrly, the level of duties flt whil.lb 
that protection may he maintRined. I am penfletly conllcious of that fset. 
At the ;;ame time we are ~ in very ~  conditione today. He 
would be a hold man who would RBV that.. because today these 8l'e the 
present condit:ons, therefore even for the next twelve months theRe ~ 
tions will continue and no protecth'e wall need be built around thOlie in-
tJllstries which have already been promieed that protection. It is .. tbe 
realisation and eonllciousness of th:R fact that hail induced the G ~  

to come forward wit.h 8 propOIIBI to carry on  on the preRent haRiA notwitb-
",tanding all the factors that I l1avAbrought to thenotiee oLthe Hquse." It-
is rropoAed that ~  the nAn two YAare this level of dut·y may be continu.ecl. 
1t ill true that t.his hwel ~  whatever it, haR h&?n up to now, is beintr 
further increased by the surcharge tbat has been recently euggested in the 
Finance Bill, rand. therefore, if the 14'manee Bill ... accl:'pted by th, BOliN. 
thA level of protection will he further increased. But. tberE< ia, no . .~ 

whatsoever that this increased 16.el of proteotioDw.ill .d()wh........ 1 ... 
aurchal'Jle.did. that ie, give Wldue protection to iDduatri.ee .ad ~  the· 
'riniDus circle of ~ protect.ive dutiea and ,iDcreMed P'IOt.eatWnto 
iDdustriea. ~ . ~  what.is reaU, .. . ~ . Ae; I Iaan .. id. 

. ( 711') -•... 
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ri1c.port cc,ntrol is so functioning that very little of these commodities are 
'cOlIun'R' iu and, therefore, it will not have any deleterious effect in t,hat 
_ay. 

r ba,-e said that in the uncertain conditions that prevail the tafest 
'course is to continue the level of protection at present undisturbed for a 
period of two years. I should like to make one personal observation and 
this is an observation which I am making in my personal capacity and not 
as a Member of the Government of India. In bringing this Bill I person-
nally had another consideration also. It is given to few of us toh.av .. the 
('apacity of seeing below the horizon and of taking note of things· -.. rhich 
,have not yet emerged above the surface. I do not possess that viflion. 
But I would li.ke to say this that in reference to economic matters such 
as these it seems to me, following the trend of recent policies of various 
countries, that I would he doing my duty to my country by advocating t,hat 
we should continue whatever tariff!; we have at the present moment till 
more stable condit,ions come into existenee. Unilateral disarmamcnt in 
the physical and the defence fields have brought the world very nearly to 
ruin. The present stage in which we find ourselves is because of that very 
:humane and very generouR but very suicidal and thoughtless policy of 
unilateral disarmament. If for a moment I can leave the defence field 
8nd the physical field and enter into matters of economics. I feel peroJon-
ally that 11 similar unilateral disarmament in the economic field would be 
frought with the greatest danger at a time when the world as a whole )11ay 
have to collaborate for freer movement of trade and for greater a.ccesinbility 
.of resources of various kinds by Olle eountry in another. Having that in 
.mind, I venture to think that the best advice that I could give with the 
knowledge that I have 0& Commerce Member is for the ~  to accept 
this omnibus Bill to continue this level of protection at thil\l fate f9r ~  
Dext two years, at any rate. 

We ha ve hopes tha.t the clouds would disperse and that we tl-hall 
o(·merge into a brighter day, We do have the faith and confidence, wbat-
,ever may be the position today, that ultimately the cause of justice will 
,triumph and at that time I want my country to be as well armed £ WHO-
mically Sf> any other country will be. That is one of the reasons why I say 
·that all our economic defences should be full and up-to-date. For all tht's6 
.reasons I commend this BiU to the acceptance of the House. 

,Mr. Pluldent (The Honourable Sir Abdur Rahim): Motion moved. 

"That the Bill to eld.end the date ~ to which certain dlltiea charact.eriaed u 
l'rOit!Ctive in the Firat. Scbedille to the Indian Tariff Act, 1934, .hall have effect, be 
talk. into' consideration." . 

: 'P_dlt BDakallUla Du (Orissa Division: Non-Muhammadan): Sir, after 
bea,t'ing the ~  my Honourable friend it appears that he "'U9 
simply shelving his duty and n6t doing bis duty to his country. Now, 
bis ; argument& are in favour of not "xtending this' protection till 1944 
bEIC8u8e the importi are strictly ~  and we do not know if .we shnn 
-ever have ~ imporla'of such articles a, sugar and :paper to compete 
-with 0ll1'; indigenous; proiucte. If the Honotirable Member at any time 
wants ~ Ie..." 8 "1'rOtecti.'Ve duty whioh is even· more than. what is A ~ 

~  ~~  "ill. ~  diftieuliJ: to le)'Y' ~  ~ ~  .~ ~  
<lAlf 'be' mtrOdbC!ed,ior"tialring ·t1le'ne'CeuarypowefWbOin' the LegiMIlt'uriJ 
toll impose any emergency duty. (IDilie&d of doing that and taking into 
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consideration the duties that already exist and also the fact that tho 
prices of ordinary commodities have risen so high; and again, in spite 
of the fact, that over 200 crores of rupees are being spent in this country 
over war efforts in many parts of the country conditions of famine 
may prevail very soon, one really fails to understand wh;V this Bill should 
have been brought before this Legislature. We have no objection to give 
protection 11 there is need for it. We are ready to give powers to the 
Governor General to levy any duty at any time if the country needs it or 
if our industries need it. Perhaps those powers are already there. But 
without t.aking note of the statistics and of the conditions prevailing in the 
country and the purchasing power of the people in our villages, to bring a 
Bill like this seems to me to be rather shirking one's duty. Perhaps tb8' 
Honourallle Member has got other duties to perform at this time of war 
when the whole Cabinet, including the Commerce Member, is engaged on 
war matters and I think it is for that reason that such a Bill has come 
before this Assembly. I should appeal to the Honourable Member to post· 
pone the cons'ideration of this Bill Rnd to bring a Bill, if it were needed at 
all, only when there is need for it atter taking into ~  the facts 
that will then arise. Sir, I oppose the Bill. 

lIr. J. :B.&m8&y Scott (United Provinces: European): Mr. President, I 
support this Bill. The continuing of protect.ion gives thfl Government 
power at any time to lower or 'increase the protection according as the 
needs of industry may arise. 

llaulvi Kn1wnm ad Abdul GhaDtI. (Tirhut Division: Muhammadan): Sir, 
I do not like to grudge the extension of protection to these industries for 
a limited period, say, up to 1944. Last year we ventilated the grievances 
of t.he sugarcane growers and it was suggested by Government that the 
mat.ter will be looked into before the next protection was taken into consi· 
deration. I have corne to know that some representatives or experts of 
the sugar industry are being consulted. The difficulty of the sugarcane 
grower is that in these days of paper propaganda everyone tries to paBs 
himself as a representatiye or expert of that industry. The Government 
have no option but to take into consideration that propaganda and, put 
such persons on the Committee and take their opinion. It often harpens 
that these very people who pose themselvea ~ representatives of that 
particular class, say, cane grower, are no other than capitalist.lIJ, who IArB 
rather the enemies of the growers. So these poor cane gt'Owers who are 
the actual perSODS, who are the primary people ooncenled are deprived of 
their 'opinions regarding their grievances. I nave bitter experience of. these 
Cominittees. There is the kisan movement ill the cOllntry and I have' 
found that almoatall the officebeararB of this kil'lan 'movement are Eamin·· 
darB, not a single office bearer is a kisan pure and simple. So, I Am 
afraid tIm\; the HODourable the Commerce Member ~  have seen thill: 
paper propaganda and he might have made selections from llooh pel'8Onlr 
"'ho .try to pass. themselves as real OMlf' groW!;". If he will ~  hB! 
will :find ·that most of. ·the people iwhom he has BEflected are either eapitali.tIIt: 
who ~ advanced· money to run the factory roo'who are dealinf{ in the 
b.u.ineu af.sugar,: I do not· know how far he has,.UOCJeeded -in' ebtainiq 
their opinion 1'egarding the fair price to· bathed for tbe eane ~  Th_ 
is im:industty by which the o&pitlililts and *he Oovemment are being bene-

~  theile days. The Govel'llment charge' tIOfIle . emile duty DO daUb • 
... the_pitalillt rilakea·'Qluoh· mone,. t __ oys "oat..,· d!le·toiI. ~ ... 
cane growers. There was a tlime when sugar ~ being Bold at RB. 6 odd 
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8 maund and the price then given at the instance 9f the Provincial Govern-
ments for cane was five to six annas. But now-a-days when the price of 
Bugar. :not retail but ~ . i.s ab.out Rs. ~ a ~  t.hc Ilrice of cane' 
has been fixeel under certam legislation by varlOu[; !)rovIDClIlI Governments: 
in the lIame of control, as five Rnnas a maund. The kisans, the cane grow--
ers in Behar have !lhown resentment and they refused to supply cane to' 
the fnctory oymers at that price. The result waf< that the Goyernment of 
Behar and the Un'ited Provinces could not do anything, bllt the capitalists 
finding they are put to greater loss, came forward and offered :i!lstead of 
five annas, the rate of six annl1S per maund. That was no doubt"very in-
significant in comparison with the present price at which sugar is being· 
sold. The rate for sugar cane should have been in these days at ~ one-
sixteenth of the price of sugar per maund, that il:l io say, at least twelve-
annas a maund. This should have heen given to the cane growers. So' 
with such a ktind of protection, I think the consumers are at 8 loss, the-
cane growers who are the primary persons concerned are at a 108s and there-
is another question to be decided, that is how long th:s sort of spoon feeding 
will be continued. May I ask whether a time will come for the sugar industry-
to stand on its own legs? May I ask the Honourable the Commerce Mem-
ber to see whether any efforts are being made now by these factory owners' 
that sugar industry will stand on its own legs at least after som()time. So-
that having that period in view, legislation should he promoted. Indefi-
nitely one year's extension at a time, sometimes two ycars extension at a 
time should not be had. The sooner this prsctice is done uway with, ~ 
better. 

I have pointed out that the sugar industry is onl:1' benefitting particularly 
one class of people, the capitalists. The Jl\Iblic exchequer is put to loss, 
the consumerR are put to a·loss and the cane growers are ~ R  put to 0. loss. 
W;th these observations, I hope the Honourabie the Commerce :!I:[ember 
will see that he may not come forward with another snggestion that pro-
tective duty should be extended indefinitely, 01' one year every year after 
the expiry of 1944. With these observations, I resume my sent. 

1Ir. . W~ •• • ,btl. (Bombay Central Division: Non-Muhammadan' 
Rural): Sir, there is a good deal of unreality auout this Bill. In fact it is 
a confession of utter helplessness. Besides, it has Borne }JotentialitieR for 
injuring the economic interests of the countr,v. Therefore, I would very 
much prefer the Government had, as promised last year, not extended the 
life of this protective duty. If you examine the memorandum acoompany-
ing the Budget under the head 'protective duties', you will find that the 
total amount which the Government are likely to receive next vear will not. 
be very much higher than 8 crore and a haif. Every rupee that they 001-, 
!ect as a duty will go into purchase price of war and military supplies which 
they buy in the market with the addition of interest charges on the part of 
tD08e who pay that duty IIoIld profit even on them. Therefore, what the,. 
received by way of customs duty will be one rupee, but in the matter of 
supplies:or war, they will be paying Rs 1-4-0 or RI. 1-6-0. It is, 
therefore. a suicidal thing to receive one rupee and to .'pay Bs. 1-6-0. I am 
afraid that the Government have dORe this for two objecw. Not that my 
Honourable friend is guilty of 1my conscious effort in that direction. Far 
from .that. What I mean is that the exciee duty on soiDe of tbeseartiolea 
will be kept, up beoaue there .48 the ,prot.ective duty.' If this· proteotiwa 
du'" bad diuppeared be would have DOt been justiied in keeping em .. 
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excise -duty on these articles; the justifioation for the exc)is.e was that while-
the articles excised enjoyed protection and were making money they 
should agree to be taxed in the interest of the general taxpayer. 

Now I Salv that Government have It double object .~.  in getting what. 
they can both from the exC'ise duty and the customs duties on protected 
articles. And yet in both these cases they are the sufferers. If it were. 
anything in the interest of the taxpayers or of the Government finances r 
would not mind it; but in both the cases they are the sufferers. The arti-
cles which they protect nominally will bring them a small revenue but in-
crease the prices of what they require for war purposes and civil purposes i 
and it has the ~  effect of making these things unnecessarily dear fot" 
the consumer. The sligar manufacturer, for inst-anee, says that ~ is pay-
ing a very high rate of excise duty and he must, there!ore, include that iUl 
his price of sugar. The vendor of foreign sugar will say that he is subject 
to customs duty and he must increase his pricc of sugar to that extent_ 
And as a matter of fact the customs duty on sugar is only Rs. 2,05,000. 
Thnt means that foreign sugar is not At all coming and wt\th the conflict in 
the Pacific, particularly, in the Netherlands hands and Java which were 
the only real sources of any import of sugar 'into this country even this: 
might not come. Whose is the competition, therefore, against which 
the Emgar manufacturer in this country will have to contend? Nobody. 
The protection is unreal because there is no foreign sugar coming, and the-
disadvantage is much greater than the advantage. both to Government and' 
the consumer. The unreality is there and it is really pursuing a phantom 
to say that you are protecting anything now. 

Tatas told you last year that they did not want sny prott'ction and litill 
you wish to have, in the name of protection to the steel industry, an income-
of 26 Iakhs of rupees. What are 26 lakhs of rupees against crores of rupees: 
of steel thnt we now need? And why do you want unnect's8uriiy to mnke-
Tata steel deart·r ill the market? Already the civil supplies nrc yery limit-
ed; the building of houses for the poor and the rich, wberever steel is; 
used. becomes ~  by your maintaining thi:-: fictitious figure; it gives; 
an excuse to the manufacturer in this country to Kee.p ~ up. If Gov-
ernment had kept their ~  ~ last year it would have been possible to. 
review the condition of these industries before you extend them any ~ 
tection. If they had made this inquiry they '\\-ould have found that it is· 
very easy to find out the fortunes of the various industriell toda.Y. They 
are all working to capacity, foreign compet.ition is little, and if you tak& 
away the element of extra profit that they are making YOll will find that •. 
large number of them do not need any protection at an. 80 the Gonie-
quence of this Bill will be deleterious on the economic condition of this. 
Gountry. The masses will unnecessarily pay for the inclusion 01 exoiSe> 
duty and customs duty in the case of these protected articles whieh is r 
think wholly wrong. In this Bill it ia not possible for U1! to inquire into th .. 
conditions of the working classes who are today in these industries. We, 
could have made certain suggestions for the protection of their condition-
and their wages. 'rhe Honourable Member Cf\.nnot be unaW&Te that th& 
wages in the sugar industry are very low. The housing is mm·uistent;: 
even rnediflal relief ia precarioua, and worken have to ~ many lnilea 
from the villages, round about, in' order to earn a very IIC9IIt,di've or ~ 
anoaa a day in some of theee sugar factories. They must be mating • 
profit because foreign competition h.1 disap.peared but because it ia subjee' 
to th.t high rate Gf duty your own manufaotUlertf include that exciae ~ 
and the protective duty in the price of lug-.r. 
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The Honourable Dt"an B&hadur Sir A. ltamaswaml Mudallar: Sir 
vL-ril)us points have been made by speakers in the course of this discussion: 
Somt' have frankly suggested that there is no need for this Bill at aU,-a 
.auggcstior,t with which I am not altogether out of sympathy, as I said iu 
my openIng statement. l\1any of these protective duties are nominal; 
the,v have no value. ~  internal price has been adjusted on a different 
baSIS altogether; very lIttle of these products are coming. But jf lIonour-
~  Members fee.l that ~  Government of India have not paid any atten· 
tlOli to the questIOn whICh my Honourable friend, Mr. Jamnadas Mehta, 
hail prominently raised,-the question of the consumers' ~ -  
thnt they have totally ignored them and have merely come as a protector 
of the capitalist, thev are entirely wrong. Let me take each one of these 
thing!!. First let me take wheat and wheat flour. I think Mr. Ramsay 
'Scott put his finger on the spot when he said that this merely  enables 
Gov£'rnment to have recourse to protective duties if necessary and when it 
is necessary to have those duties. In the case of wheat and wheat flour 
we have done that. We ~ that wheat was selling at a high price and 
"We f'Jund that some wheat at least can come. 'rodny the protective duty 
011 wheat is a cipher. We have reserved to ourselves the power to re-
imp"se that duty. It is much more easy for Government, when the 
Legi!llature has authorised them to levy a protective duty at a ceratin 
date, to act administrativelv Rnd lower that rate. We cannot increase it 
but we can always lower it: and we clln lower it to a cipher,--exactly the 
thing that we have done with reference to wheat and wheat flour. We,· 

~ not ul1('onsciotls of the interests of the eonsumer. 
. 'Take another commodity,-paper and pulp. I had ver.y serious doubtd 
when tht price of paper was shooting up whether J would be justified at 
all ill coming t,o this House ana asking it to continue the proteetive duty. 
I Willed a ('onference of the paper manufacturers and told them that I was 
lin thi.; dilemma that unless I was able to sntisf.v the House that the price 
of pnoer is more normal than it was at the time it would be utterly un-
justifiable on ~  part to come and Rsk for the continuation of this protec-
;tiol1, lmd that the paper manuf"cturers should take all the consequence .. 
though fit the time thev ma.v not care whether protection is continued or 
(lot. I ma.v tell the House, thoul{h my Honourable friend, Pandit. 
Nilakantha Das, said that at R ~  time a protective measure can be passed 
&by this House, it is alwR.\"s more niffic1l1t for a protA(Jt,ivA mp.RSlITe to be 
"t'.a.f)pteo bv the House than for the Government and the House to give up 
a protel·tive measure. And I pointed out that danger. What was the 
l'esuit? The manufacturers put their heads together and agreed to a level 
of maximum priees which would operate in the market for the bulk produc. 
:tions. We have securtld that agreement. Government have enfOrCtlli it. 
Rates have been publithed and Provincial Governments have been asked 
"to f.-Jlow these wholea61e prices in their areas sO far us retail priceBare 
.eoneerlled aud to see to it that any per80n who selIs at a higher price is 
:peJwlised. It is not as if we have no concern at all in rAgard to theae 
.matt,ers. , 

Now, I ma.v sa." Borne thing about iron and steel. . :The prioe at which 
;i<.n IUld steel is coming into this country today i8 higher thanlibat of the 
iot.-sUy produced' iron and steel. There i. no doubt,-about that. My 
HonoUl'llble friend .. Mr .• Tamnadas Mehta, spoke of the I8cnaees -which-the 
>Government were making with, reference to that. lean. ~ 'him that 
..the iron' 8Jldateel -pu1'f!llsled. on bl'h$lf of :the Defence Services by the 
oGQTp.rnmeu.t·frU"n·Iib&,local..prodactioo .ja'Obeaper than.aaythingl t.hat eithea! 
H.€' civil consumer is buying 01' .. that SODHI . ~ of: GoveliDa 
.Jllent are buying and certainly much less than the price which Government 
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will hU\'e to pa..y even if without the protective duty the iron and steel 
wel'e to t'nter into() this country at the present time. 

Sir. mv HODoura.ble friend. Mr, Jamnadas Mehta, again spoke of the 
('xcise dut:v and thought that there was a hidden Machiavellian ~ . 
purpose of the Government of India in re-imposing the protectlOn ~  
otherwise the excise duty will be endangered. Now. in all these Item. 
untlfr this Bill there is' only one item-sugar on which excise duty is. 
("oIlN·t,ed. On cotton textile, on sericulture, on wheat, on wood pulp, on 
paper, on iron and steel there is no question of excise duties. 

Hr • .1'amnadaa •• Mehta: On.matches. 

The Honourable Dl"aD Blhldur air A. ltamuwaml Kud.&Uar: I have-
lJot included matches in this because the period of protection on that.. 
l'oJti.lUes for a longer period. On all these things there is no question of 

~  duty, ulld, therefore, the Machiavellian purpose of the Government. 
eall only be eorrelated to this one item of sugar. Sir. I know this is 11 
fa\'ourcd item with most Members of the House. find I can assure you 
tim! so far as sugar IS conccrned and so fflr a8 sugar manuffl(lture is con-
cerned, the Government of India has constantly had discussions not. 
mcrdy with the sugar interests-the sugar producers-but with Provin· 
cial Go,·ernments during the last two years. With reference to this parti-
"U\'lr question of sugar .and protective duties, the Government of India 
h,:d R ('onference with Provineial Government representative8, not with 
811gar growers, not with capitalists, but with representatives of Provincial 
GO\'l')I'nments, Ministers and Advisers concerned onl.Y in February of ~ 

Yellr, und their unanimous advice to the Government was to continue the 
pl'otpdive duty and to continue it at its present level. 

Pandit :R'UakaDtha Daa: Did they 111so eonsider fixing the price of 
BUgS!''! 

The Honourable  Diwan Bahadur Sir .6.. Bamaawaml KudaUar: I am 
coming to that, I may add for the information of Maulvi Abdul Ghani 
that thl:! period of protectioD for the sugar industry haa already been jxed 
by the first Act and, I believe, it continues till 1947. What is BOught . ., 
b.! fi '{ed is the level of protection for the duty, The period of protection 
has btlen fixed b,v the Council for 15 years-from 1982 to 1947-bu,t . ~ 

time to time Government has to come before the House to fix the level 
of protection duty for this industry, 

Now, Sir, it is perfectly true that no sugar is coming from outside; 
very r.mall quantities have come 80 far and perhaps even that muoh is no' 

~  to come in future, Therefore, the incidence of protective duty Jau 
nothing to do with the level of prices at which sugar is selling at pretel1i. 
Let us be dear about that: Whether this Protective Duty Bill is paued 
or whether it is rejected by this House, the level of price internally will 
not be aifo)cted. We have hnd that in mind and, therefore, I said once 
befOl'c and repeat it again that the question of controlling the price of 
sugar is under consideration by the Government and I hope to make aD 
a:mouncement on that very soon. In all these matters whet is far more 
important is not to see what effect the protective duty has on the"level of 
prices but to follow the course of pricel by itself internally and to see what 
control has to be exercised under these circumstances. That is why I 
said it was a 80rt 01 academic diBcuseion in lOme _peets to follow up. thi. 
question of protective duty. I have not juatified the level of plOtecti ... 

~. at this time. In facl I IBid I bave no material to j_tify it. At the 
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presp.nt time all these duties may possibly be left out without any ~ ~ 
dtltriment to the indust,rv but we have to look further ahead and it IS 

~  true that I ~  feel happy or satisfied that for the next two 
'yp-o.rs the same conditions can (·ontinue. It is under these cireumstanoos 
that I have invited the HOllse to adopt the measure embodied in this Bill. 

Pandit N!lakantha Das: But \\'hv not for one vear-Hl43 instead of 
]044? ••. . 

Kr. President (Tile HOllom'able Sir Abdur Rahim): The que9tion is: 

"Thnt the Bill to extend the date up to which certain duties characterised as 
protective in the t'irst Schedule to the In.dian Tariff Act, 1934, Iball have eq&et, be 
taken into (,onsideration." .. -

The motion was adopted. 

~  2 wa'S added' to the Bill. 

Clnllse 3 was added to the Bill. 

Clause 1 was added to the Bill. 
~ Title and the Preamble were added to the Bill. 

'l'he Honourable Dlwan Bahadur Sir A. Ramuwaml Kudaliar: Sir, I 
move: 
"That the Bill be palled." 

·Kr. Prealdent (The Honourable Sir Abdur Rahim): The question is: 
• 'That the Bill be paued." 

1'he motion wus adopted. 

DEMANDS FOn U E~ EN A  GRANTS-RAILWAYS. 

DEMAND No. 5.-PAYVitNTS TO Im)tAw STATES AND COMPANiES. 
Kr. T. I. ~ At,.., (Government of India: Nominated Official): 

'Sir,"l inove: 
;: "That a iupplementary sum, not exCeeding RI. 43,65,000 be granted to the 
-Ql;veionb? G ~  in CODDeil to' defray the charges which will come in course of 
payment. during the '111&1': ending 31at March, 1942, in relpect of ·Payment. to Indian 
Statel and Compania'." 

Sir: the ~ ·for this Supplemen:tary Demand and for tho Supylemen-
~  Demands which will be pli.eed qbefore the House  subsequent to this, 

have been 'rxplnil'leti in ~  at thfJ foot of each Demand in the book of 
Supplementll.l'Y Demands, a '('opyofwhich has been supplied to the 
Honourable Members, and the rea'8ori8 have beeD explained in detail in the 
Proceedings ~ ·the Standing ~ ~ Committee 'held on 80th and B1st 
of January, 1942. Sir, I mMe. . . 

',' 

., Mr. :rreatdeat (The. Honourable Sir Abdur Rahim): Motion moved: 

"That 'a, Inpplementary BWn, not ~ R" 43.65,000 be ~ to the 
Governor Gan_l in Council' to defra; the chargee which will' come in coone of 
payment durma \he ye&f' endinlJ 3bt Maroh, '1942, iu l'eBpect of ·Payment. to Indian 
"tatei and ~ ~  . . .' .  . 

"Mr. " .. ~.  IIM'_ ~ ~  . N ~-.  
~ U  RlIl'Ill).: BlI', lfiod. that thie l!)etnaad . ~  merely \X)l'er pay. 
men .. to .Indian ~  and':OompaRieI, 'ltut 'there are also net earningS' 
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.ayable ·to w-orked lines and that amounte to Re. 515,65,000. I would like 
to know from the Honourable the Mover of this motion what is the loss 
·thut .we incur in paying this sum (Re. 25,65,(00) because we know that 
worked lines do not pay the actual cost of running them. Our agreements 
...compel us to accept in many cases only 40 per cent. of the working 
~ .  ~  we incur 65 to 68 per cent. So I want to know how much 
--of thil; ~ a loss to. the State in paying Rs. 25,65,000. The House should 
uot Iltll;S the demand in ignorance before knowing what is the loss that 
.th ·.V are incllrring. That will show how rates and fares are kept high and 
why freights am high. Twenty·five lakhs is a burden which we should 
.nf.:lw·r have bOrlle. -tio 1. want to() know what is the loss? 

Kr. T. S. SlDkara.A1ym:: Sir, there is no doubt th&t Government do 
jncur ~  in workmg these worked lines. I am not quite sure about 
the figure but, from II rough calculation made recently, I gathered that 
1h<! total loss would be somewhere about Rs. 40 lakhs 11 vear. But the 
,point to be relllemL!('red here is that these payments are due uridereon-
:tracts entered iutf) "ith the companies owning t·he lines. As a mat.ter 
·of fact, I ~ serious doubts as to whether this amount should be 
'yotable at all. These amounts are legally due under the contracts, And 
must be puid lwcording to their terms. We recover a certain percentage 
of the gross ellrnings to cover ollr working expenses. It is a fact that these 
'recoveritls do not fully meet the working expenses actually incurred 'by 
·the main lines, but still there we are; the contract terms are there, and 
-"'e have to abide by them .  .  .  .  . 

Mr. ,Jamnadu M. Mehta: Hut what is the Joss here? 

'IIr. T. S. Sankara Alyer: I think I mentioned that, on a rough cal-
·.('uJation, we found the total loss on all the worked' lines to be some-
where about 40 !Il.kh!: a year; but we should remember here, Sir, that 
·this does not take into account the extra additional'-earnings which we 
-ob.tain on acoount of the interchange of traffic on the main lines . 

. Mr. PrHident (The Honourable Sir Ahdur Rahim): The question is: 

"That a 8upplementary Bum, not exceeding R8. 43,65,000 be granted to the 
-Governor Gene·ral in Council to defray the charges which will come in coune of 
'payment during-the year ~ 31et March, 1942, in re_pect of -Payment. to Indian 
'Statea and' COlllpaniea'." 

The mot'i<:m' 'was adopted: 

'DEMAND ;No. 6-A.-WOlUnNG EXPENSES-MAINTENANCE 0'1' STImCTbRAL 
WORKS. 

Kr. T. S. SlDkara Alyer: Sir, I heg to move: 
"That a Bupnlementary 811m; not ~ R ~  3,47.84,000 _ rri'anted .. the 

'Govern£lf o E'nf'ra I in rounc:.il t{) defrRv the ('harges which will come in oour .. of 
paymmt rlurinll th" year ('nding 31st March, 1942, in reapPct of 'Working Bxpen_ 
Maintenance :of Structural W . ~ .  ' 

.... ,P' . T 

Irt.PNatdent crhE' Rono\ll-able Sir Abdur Rahim):' Motion ~  
"i.'jhat': •. . ~  .flam; ~  ~ ~ Re. 3;47:84,000 be l(1'anted' to the 

~.~  :Oenl'ral,ln CnupClt to defrav the char.-which will eome in '_I'M"0I 
~ .... tlirimt· t ... ~  . "nelm'" tn.t 'Ma1'C!h. 1M2, ia reepect of 'Working E~ 
'\Iaintenance of Structural Work.'... .  . 
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JIaulvi Muhammad "bdul Ghani (Tirhut Division: Muhammadan): Sir, 
these days we find thut the various railway ~  lire being disUiontled and 16 
(;:l11Dot see how th"re is lin increase in thE: expenditure under this head. 
I hope the Honoul1lble Mamber will throw some light on this, how the· 
demand has exceeded the original budget. 

Mr. Jamaadu M. Mehta: Sir, I wish to know under what authority· 
thiA oost of ballasi. renewals has been charged to revenue. I do not, 
find the exact figures of the amount that. is being charged under thil" 
head. The policy in respect of these ballast renewals seems to be fluc-
tuating according lI'iI opportunities for grasping more money fro'tn revpnue· 
occur. I do not think o!'h,:inally the ballust renewals were a charge on 
revenue; and as it is point.ed out in this note itself on page 2,it was· 
included ill the hudget for the current )·ear under demand 12-may 1 
know what is that demand? . . . . . 

Mr. T. S. SaDkarl\ .Aiyer: Ca'pital and Depreciation Fund expenditure. 

Mr. Jamnadu M. Mehta: Demand 12 was for capital expenditure· 
Ilnd depreciation expenditure, which t;hows that either you pay thai; 
IIlDount from capital or from the Depreciation Fund. I have no objec-
tion.But having charged 100 pel' ~ to depl"t'chltion renewal of this 
b"llast to be charged to wo!'king expenses is indirectly to increase the 
Depreciation Fund contribution by a bnckdoor method. The net effect 
of this is thllt either capital expeaditure escapes a just liability or your 
allocation to the Depreciation Fund is larger by the nmollnt of these-
ballast renewals. May I know what is the exact amount of ballast 
lenewals that is proposed to be taken under this .... 

Mr. T. S. SUlkara Aiyer: I will give my explanation hter. 

Mr. Jamaadu K. 1lIILt&: What I mean to say is that in this ,,·ay 
1he revenues which t.he railways earn from the traveller and the merchant 
are being unnecessarily loaded on working expenses, and the rates ana 
fares are kept high. ThiFl is not a charge on revenue, independent of 
depreciation expem:es If it is not depreciation, it may be capital. 
'!'herefore I <1ppose this. 

The same kind of observations must be made with regard to one or' 
two items which are mentioned in the note below,-relining of tunnel.· 
and ~ certair. bridges. Here also the normal practice is, as r 
remember, that if you have to rebuild anything the depreciation that 
hal already ~  has to be spent and the. ~  is .to be J;laid aut 
of or charged to capital. Why the whole of thiS IS beIDg charged to· 
working expenses al8(· I do not understand. 

1Il'. T. S. BaDkara _er: What is the Honourable Member referring 
to now? 

1Il'. oTamnadu M. ..hta: Relining of tunnels and rebuilding certain 
bridges in the West of India Portuguese railway-No. D at the bottom or 
page 2. Repairs are a very lflgitimate charge on worldn,r expenses; but 
when yOu are ~ A new Asset for an 01d one and if it is It more-
1mpro-.ec1 thing, a oostlier aslet, and the ~  ad.vo-tecJ by this JlO1lM' 



~ that whatever har. accumulated in the ~ . Band .t ;that 
account . ~  be ,spent, and the ~  will be, ~ to, ~R ~~  '1nc;>Ci to 
~ ~  because :twa is a dOJJble, ~  011 tpe, ~~  ~ ~ •. ~  
. ~ E  covered b,.'Depreciation Fund. '.t4I1.t .is .~  ,que W ~ tptn8. ~  
is running ~  tp.e Railway Budget; but t¥s ~ ~ .~~  ~ ~ 
lU6 to conuuelit 011 the whole uudget-l am ulerely R ~ ~~.  ~~ 
raids on railway revenue one after another andas.1 to,ld.: U . ~ 111 ~ 
tlULt the House awuke tu the rtlHlit,),. EVbJ'Y W~ talJt -of ~ ~
\'enience of the third class passengers and their <ii;ffi.culties ~  the ~  
charges; but when the time comes we allow. these smuggled items liQtp 
the expenditure side as working expenses, which in my humble .opimiQn 
tlreJ thL'IIII;l'lVt:1; lust year-it. i::; admitted here so .fur ,as Qallast', ~~  
arE' concerned-and the year before . 

Kr. T. S. Sankara Aiyer: They were only postponed, ..• " 
, ,0 

Kr. oTamnadas K. Kahta: It was not a charge on ~  revellue-
that is clear from yOUT statement. Therefore, as soon .. flo8 t,beyfind an 
opportunity-they know the house ill not going into tb.e .. ~ 

demands so very carefully, and, therefore, they just quietly smuggle ,i.nto 
them a few lakhs of working expenses. I implore the Railw-,y .. ~  

that they should have some regard for those who pay ,fur the rll,DDiqg 
of the railwa.ys; 'lnd they should not charge this item to ~. under 
every guise and disguise. I hope that we shall make 8n, eXBJJlple .of tms 
and express our disapproval of this kind of tactics. Sir, r oppose, ' .. 

. . 
Kr. T. S. Sankara Aiyer: Sir, I will first deal ~ . ~ 

by our Honourable friend, Mr. Abdul Ghani. He wanted to know :what 
reduction in the ~ expenses there \lould be on account of the. diI-
m!\ntlement we ~ effected of certain Iineil. The total reduction in 
the working eX'pen8E'S will not be a very substantial figurp.-!l.t ~  l'ate 
not so substantial Rfl to affeot the demand which ~ placed before the 
House now. The total will be somewhere about 12 lakhe a vear. The 
Honourable  Member does not realise . 

.  . , 
Ka1l1vi Kubammad Abdul Gh&Dl: On a point of pel'8onaLexpl&D&tioD, 

Sir. I did Dot ~  at thE' cost of the 1I'orking expenees ~ 

f:tructural work. These days line!o1 BTe being ditlmantled. I wanted to 
know from the Honourable Member how it D 'that;· the eo8/; llae:\'fbeen 
increased on structural wnrk over the original hudget . 

. ' ..~ . • ,- ... Jt< 
Kr. T. S. SaDkara Alyar: Sir, the fact that some linea h&1'6,b4Ien 
] dismantled, does reduce the tot,al expenditure, but the point 
ur. thRt r waF! making WflA that .that the ,red'JCtWnbas .. !lot a 

~  substantial effect on our total ~  .. The total ~  
hns gone up for thE' obvious fact that so m1,lch extra. traffic has heen 
~  and that our aSRets have suffered considerable deterioration .'. . 

IhaIvt Knltammad ... ~ CHwd: I want ~  ~~ ~ Ibe:AAve 
heeD any new structural Jmes or not. .. 
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Now, . COining to the . point raised by my Honourable friend, Mr . 

.remadaB Mehta, he first argued that the cost of ballast Tenewais should 
not be a debit to revenue at aU. I would mention, for the information 
of the House, that, up to 1st April, 19'24, when. the Depreciation Fund 
was inatituted :an. tht! new rules of allocation were introduced, the whole 
~ of ball8'8t renewals was charged to revenue and not to capital. Sub-
~  to 1924, there was a. change made ill the allocation rules. and 
inlier those· altered rttles. some of the ballast renewals became chargeable 
to ·the Depreciation Fund; but even then. the practice on ''tOost of the 
rai'hvays was to charge most of the renewals to revenue, and not to{) the 
Depreciation Fund. In 1986-37, We made certain alterations -again in 
our allocation rules ~ with the simplification of the method of oon-
tribution to the Depreciation I·'und. When that alteration was made, it 
was ruled generally that nil renewals, whatever the amount involved 
might be, and whafeve!' :;he assets concerned might be, even parts ?f 
e8Bets, and even what are called non-units. should be debited to the 
Depreciation Fund. It was found that the debits made ill this manner 
·to the Depreciation Fund were very considerllble, and an investigRtion 
showed that a considerable SUIll which used in fonner vears to be debited 
to -revenue. was being debited to the Depreciation 'Fund, and in this 
~  the Depreciation Fund was being heavil ... · depleted. We con-
r.idereci the matter very carefully in consultation with the Auditor General 
in India and with the Standing Finance Committee for Railways, and 
the matter also received, I think, the attention of the Puhlic Accounts 
Committee. All agreed th!lt the sound !lnd proper. course was to debit 

. the coat of renewals to revenue. Rut, unfortunately. nt that particular 
time. the financial position was not enconraging enough to carry out this 
e"hange. The current year being obviously a propitious time to make the 
:teairable change. we have, with th(\ approval of the Stllnding Finance 
Committee for Railways. effected it now. 

Mr. Jamnadas Mehta wanted to know the tot,ul amount, involved. It 
is given in the Memorandum incorporllted in the Proceedings of the 
Standing Finance COlIll1littee for Uailways held on thr 30th and. the lnst, 
_ary, P&fIe 70. and the amount involved is 41i lakhs, and the grounds 
-on which the change has been lIlade have also heen explained there . . . 

'lIr. JwwMai M. _uta: Was this alteration approved by the House? 

111'. T ••• Sum. A.tJer: It has been approved by the Standing 
1I'inance Committee for Railways and the Auditor Oe11.o>ral in India . 

. JIr . .1'NDDadu .K. Mehta: The Deprecilltion Fund Rules were made 
with the approval of the House, aod if you alter them. these alterations 

~ also have ~ approval of the House . 

. Kl. ,. .•• 8Ulkara A.tJer: No, the Depreciation Fund rules Weft' not 
placed before the HOUle. 

JIaJ,IYl a0 .... m &4 .AbdUl CHaUl1: May I now whether the Standing 
. ~ Cc>tnmittee for· Railways -h-.. " right to appro'Ve the cbange with-
OUt.: .. · .... Cil .Qf t(a, 'J(oUI6? . 



::' ' it i' ~  I'OB .UR ~ ~ . ~. - W WA  -

)Jr. '1'. I. Ifa,p,brflAl7er:.It does not ~~ A  ....... oJ}.. 
docisiop, of the ~~  .. 

. JlA1Il. Kubammad ~ . Gbam: I submit tlIat .. , .. ' .. ' 
.1 

. Kr. bald8J1t (l'he Honou,rable Sir A ~ Rahim): The U .. ur.w..., 
Member has ,lllrel1dy had his say. 

Mr.. '1'. S.8War& AiY8l: The Depreciation Fund Rul". welle uev.: 
pli£ccd before' tIle House. l.'hey did not .. receive the approval of tb4&, 
House .... 

lIr. ;J'amnadaa 1I. Kebta: NrA by a Resolution, but after the ...... 
t ion it wus with tiw cousent of the HOlise that the Deprecia'ion lI'ud 
Hules were made, Rnd, therefore, thltt arrangement must stand. I agree 
I,hat no formal HCflolution wus moved. 

IIr. '1'. S. lankara Aiyer: Then my friend, Mr. Jamnadafl Mehta, ~ 
geflted that the repnit'l'l done to' certain tunnels 011 the Madras lind Southern 
MlthrBtta Railway F.hould be charged to cRpitaL 

Kr. Ja.mJladU II .• ehta: No; not repairs, but renewal8-to capital 
,)r nepreciation. 

Kr.'1'. S. 8ankva Aiyer: This' is a very strange proPOI!RJ. In all. 
my thirty years' experience RA Account/mt und Auditor, Sir, J have never 
seen repairs ehargori anywhere hut to revenue. When the tunnel ia 
r<'newed in toto, then thf' co;;;t mny be met from the ~ .  Fuad; 
hilt. when repRirs hn'ft: to he done from time to time to put the tunnel 
in working order, foliC}, Rf'; - ~ which i;:; in question here, the expert-
daure must be debited to revenue. 

Mr. Pnlident ('1'he Honourable Bir Abdur Ra'him): The question i.· 

"That a 8upplementary .Rum not exeeec1in\t Ra. 3,47.84,000 be granted to ~  
Governor Genl'ral in Council to defray the char'iel whim will! aome ia COG,.. of' 
payment during the year ending thl' 31st March, 1942, in reepect of 'Working 
Expenses-Maintenance of Structural WorD'," 

The motion wag ~ ~ . 

DBMAND No. 6-Bi-WORKING EXPENSES-MAINTJ:NANCB AND SOJIPLI OJ! 
LOCOMOTIVE Pown. 

Kr. '1'. I. 1&DlrIn Airer: Sir, I move: 

"That a supplementary Bum not exceediug RI. 1,00,85,0lI0 be I1'I8kd to ~  
Governor General ill Council to defray the charge. which will oome in coaree of 
payment during the year ending the 3bt. .K&rciJ, 1942, in reepect of 'WorlriD, 
Expenees-Maintenance and Supply of Locomotive Power' ... 

Kr. PreIldeut (The HonoUl'8ble Sir Abdur Rahhn): Mdtlon moved: . 

"That a lupJllementary IIUJD not exceeding Ba. 1,00,85,000 be rrnted to &he 
(lJIvemor G ~  inCoancil to cUofAy the ~ which will llDIIIe ill COlIne of 
payment ~ the ye{IZ eDdiD, U1e 31at IIU'Ohr 1948,. in.....,.at of 'W...w .. .. 
Exp.......-M .. mt.euance aad SuPpl1 of ~  Pow .... ,.. _.-.... .. 



.. 
'''.' Iai ..... Jfa9llrll (Sind: Non-Muhammadan RUral): ;Sir, I 'Want 

to elicit some information regarding this item. This item is for the 
DlIlintenance and supply of locomotive,J,>ower, and then down ~  we 
find that additional ~  has ~  freight on fuel;' 'Cost 
of coal, running staff and repair... to locomotives. I would like. to know 
what kind of ~  carried out to locomotives, whether the repairs 
wert! very heavy, or only ordinary repairs were made. I would also like 
to know another thing. At present no locomotives are, ,built in India. 
and 110 I want' to' kndw how' Iriany locomotives there are- :ill all'in !naill.. 
lIbd whether they are all in such a condition that they can be rUn with-
('ut any risk. I would like to know how much repairs have' been done 
to these locomotives which are in India. That will give us ,an idea 
whethtilr ttltese locomotives' are in such a condition as can be used without 
Bb;y hazard to the travelling public. 

, ' , 

'!"he BOIloura.blP Sir Andrew Olow (Member for Railways and Com-
~ ~  Sir, I am afraid the only details I can supply the Honour-

able, ¥elXlb,er will bs., Iound at page 84 of the Proceedings of the Standing 
l!inance Committee for Railwuys which gives the det&i.ls of ~  
of this grant. I was not very clear what he meant by raising the safety 

~ . ,Tl)e danger from a locomotive does not increase with its age, 
in fact the older it is it tends to go a little slower. As to whether these 
locomotives can run' with absolute safety-no moving vehicle runs 
with WO per cent ,safety. But I can assure the Honourable Member 
~  yve, arl'! ~  SLl'ictJ,y within what we believe to be the limits of 

f:oatetJr so far,as our locomotives are concerned. 

, 1Ir. ~ .  Will the Honourable Member give me an idea 
of th,e nUJDber of 1000o;rnotives now \forking on the North Western Rail-
way? ' 

,'!'he Jilonourable Sir Alldrew Olow: I remember ~  the broad gauge 
figure. I do not remember the metre gauge figure. The figures are given 

~  Annual Report on Indian Railways. The number of broad gauge 
locomotives is over' 5,000. 

1Ir. Pruident (The Honourable Sir Abdur Rahim): The question is: 
"That a supplementary Bum not exceeding RI. 1,00,85,000 be granted to the 

Governor General in Council to defray the charges which will come in course of 
paymMt during t,he year ellding tt.e ~ March, 1942, in reepect of 'Working ExpeD1181 
:....tIairttfon8nce a'ftc! Supply of LocomotIVe Power'." 

. ' ,-

The motion was adopted. 

DBKAWDNo. 6.!fi;;""'WORKING EXPENSES-ExPBNSER OF GIiNJDRAL 
.. ' , DBPARTllBNTd • 

~  '1'. S., "lIlkara •• ,: I beg to mcve: 

~  aaupplemenl!ar1 aulll not ·exeeeding RI. 21,96,000 be granted ~ tht oOver,* ,PtIllerM inCouoeil' to ct.fl'll! the' eb ...... "hich will come il1, 011_ of 
.... ~. duril1R tbe ye.r<.endiiag the at.tiX.reb, 1942, in reapect of 'Workinl.E,qHIDI8II 
~ W  of General Depaftll\ellta',"· i '. " , -, 
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1Ir. PreIJ4 .. , (The Honourable Sir Abdur Rahim): ~ question is: 
. ~  .: .upplementary Bum not. exeeeding BB. ~  . be ~ to the 

Governor General in Council to defray the cha!J!III which will 001II8 In 00111'118 of 
~  during the year ending the 31at. March, 1943, in reapeot of 'Worlling ExpeDiM 

-ExpeDBe8 of General Departmenta'." 
The motion was adopted. 

DEMAND No. 6-G-WoRKING ExPENSES-MISCELLANEOUS UPENDS. 

Kr. T. S. S&Dk&ra Aiy81': I beg to move: 
"That. a lupplement.ary sum. not exceeding Be. 48,87,000, be granted to t.he 

Governor General in Council to defray the ~ which will come in ooune of 
payment during the year ending the 3lIt March, 1942, in reapect of 'Working Expena • 
.....;MiBcellaneou. ExpenBel· ... 

JIr.Prestda.t (The Honourable Sir Abdur Rahim): Motion moved: 
"That a supplementary lum not exceeding Ra. 48,87,000 be grant.ed to the 

Governor General in Council to defray the charges which will come in coune of 
payment dllring the year ending the 31st March, 1942, in l'8IIpect of 'Working 
Expenses-Miacallancous Expense.·.·· 

Jlaulvt Muhammad Abdul Gh&D1: I oppose the demand. There is a 
Railway Standing Finance Committee with a big show. That committee 
is appointed every year on a motion put forward· by the Government. of 
India. This Committee is treated as an authority. From the ~  
ceedings I find that the demand has been approved by a majority. 
I do not find in the proceedings. however, what the nature of the opposi-
tion was. what was the explanation given by the Department.. Thtll8 
is a similar bouy. namely. the Public Accounts Committee. where 
the proceedings are drawn up und circulated to the members so that they 
can judge whether the explanations given by the Department were sound 
or not. I hope that in future the same procedure will be adopted in the 
case of the Standing Finance Committee's Proceedings also, as in the 
cuse of the Public Accounts Committee and the Military Accounts Commit-
tee, which are thu two committees which deal with finances. I have 
thought it proper to raise this point on this Supplementary Demand. 
Here, too. no explanation is forthcoming. Such a big sum should not be 
allowed to come forward in this House in B Supplementary Demand. Thut 
should have r..orne in the original Demand. Supplementary Demmd is not 
meant for such big sums as 3 crores. 4 crores, 5 crores or one crore. No 
doub.t .• expenditure might have incroosed and ~ that; GoverJIlment would 
have to take ~  under the Supplementary Demand. But if they pre-
pare the original budget ~  a little caution and care such a sort of thing 
would not arise. 

Mr. President ('fhe Honourable Sir Abdur Rahim): The Honourable 
Member can continue his speech after Lunch. . 

The Assembly then adjourned for Lunch till Half Past Two of tho Clock. 

The Assembly re-assembled aliter Lunch at Half Past Two of the Clock, 
Mt; Deputy Presicient (Mr. Akhil Chandra Datta) in the Chair. . 

,lIIulvt,.ubA .. ..., .lbd1l1 Ghul: Sir; J was submittiJlg tha,t;the Rail-
way Board generally comes forward with big amounts which have just 
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[Maulvi ,Muhammad Abdul Ghani.]., '. '"", . ~ 
beep passe!i and the demand under ~  is .also & big lmlount., ~  
48 lakhs. The purpose of tilt! 8upplemf>lutary demands is, in my opinion,. 
ignored, and undue advanta·ge· is taken of these supplementary demandJ. 
Such a big amount should not come up before ·toe House as a supplemen-
tary demand. We have jU8t dealt with ~  rupees under ane Item 
of a . ~  demand. A .supplementary demand is meant for 
smaller amount\!. say, a few thousands of rupees. All such: big tmlountt1 
should come up before the House at the time 'of the gE'neral budget. I 
know that. it will bp 'Urged on behalf of the Govemment that the ne'tessit,y. 
Wl\S felt latf'r on after the budget had beenpresentE.'d, but the Deparitnent 
should be ('areful enough to scrutinise the budget and to .frame it In ~ n 
way as to cover all their neceRsit,ies. 111 any case, their necessities should 
not arise in such a way 9S to double the original budget. Last year, I.·re-
member, 0. similar Rupplementary demand was presented to the Heuse ar.d 
there was no neGespity whatsoever for it.. The money whioh was pmJsed 
by the House was not spent because it WitS not required. Therefore, the 
present occasion is the proper time to sound a note of waming to the enect 
that in presenting the supplementary demands the Department should be 
very cautions. The Department will come forward with the plea that the 
demand WmI placed before thE' Standing Finance Committee and they 
appro\ted of it. But the Standing :Finallce Committee, I find, while giv-
ing their approval, have written only this: 

"A lIupplementar\, dema.nd for Rs. . ..... for expenditure in 1941·42 wa.s placed 
before the Standing FinanI'll Committee. Page 150 of the proceedings of the 
St.anding Finance Committoe. Vol. XVIII, No.5." 

Thoy do not say whether they criticised it or filII pRrticulars WE'!re pluced 
before them. In paragrRphs 7 and 8, they say: . 

"The hudget estimate includes 7 Jakhs for credits. 
8. The approval of the committA.'e ill reqy.eated to: 

(iI) a lupJllementary demand of RI. 48,87,000 being placed before t.he Legis· 
lative Auembly for expenditure under thi. ha.d for 1941.42, and 

(ii) .. demand of Ra. 4,83,62,000 being placed before the Legialat.ive Allaembiy 
'for expenditure under this ha.d for 1942·43." 

Kr; 1'. 8. SIDltara. AlJw: Please read paragraph 4 on page 149. , 
K&u.lvi 1l1lhammad Abdul QJlanI.: Our attention has been drawn only to 

page 150. So I hRve to look first· to that page which has been referred to 
by the Department. in presenting the supplementary demand .. It is only 
now that the Honourable Member has drawn my attention to page 149. It is 
difficult for me to make up my mind and go through that page wh.ichhas 
baen referred to just now. They should be cautious enough to invite our 
attention to the right page when dealing with things like these. Instead 
of giving R wrong page of reference, they should have given the very paga 
to whiqh this parbieul&r i1lem of 48 lakhs odd refers. 

We me not against sanctioning any demand which comes before us in 
the shape of a ~ W  demand, but we are only afraid that iIle 
various ~~  are not cautious enough of their l'8IfUirem8ntawhlle 
presenting their original budgets. _ _ 

'!'he ~ ~  ;Kr ••.. ~. ~.  ~ of the ~  W~ camaot 
hter ~ ~ ~ end..,,, 



lI&ulvt Ituhammad '.&bdulClblal: I-have always said in this House that 
the Railways are a losing ooncern and therefore t!Iere is ~  ~  for 
t,he Treasury Benches to hear any opinion which' mr.iy'sound hitter to them, 

~  mine is an expression of opinion against the authority which is 
always for extravagance. ' 

lIIr. 'Deputy PrflldiDt (Mr. Akhil Chandra Datta): Even the 'rreasUt'y 
Benches are entitled to hear what ;vou say. 

Jl,&ul'V'i Muhammad Abdul Gha.D1: They, are never willing to hear us, 
because they have no value for the money. They only knowhow to tax 
the people irrespective of the fact whether the people are in a capacity to 
bear it or not. So, how can they be in a mood to listen to the criticism of 
the t8'X-payer. However, I have done my duty and I oppose the demand. 

The Boaourable Sir Andrew 010w: Sir, in those pol'l;ions of his speech 
which the Honourable Member who has just sat down allowed me to hoar, 
J gathered that he was referring to the Procedure of the Standing FimUlce 
Committee in the first instance. J would !mggest to you, Sir, that those 
remarks werp hardly relevant to the motion before the House and I do not 
propose to follow hiin in that field. I would merely observe that, so far as 
J understood him. his proposals were that, the proceedings should be print-
ed fit Rome length. In war time that would lead to a considerable expendi. 
turp of paper. which is at present a difficulty. And it seemed perfectly 
clear from the latter part of his speech that even' the short acCC)unt of the 
proceedings he hos not studied, becB'Use reference is given to page 15f) 
which embodies the conclusions reached by the Committee, at the end of 
brief memorandnm oClcnp;ving pag-oR 149-150. But apparently he did n{Jt 
look over the page which gives detail!!. 

The main point which he seemed to be making in the la,tter part oC hi,; 
spe(lch WIlS that we should not. come for Sllpplementary Demands, that. we 
should put all we wopt In the originaol Budget. E ~  requirementM 
are hound to ariRe. You CRnnot go on, aftf'r the t,raffic increaseR at the 
unexpected rate which it has done in the last year, without expecting soml' 
incl'flRRe in expenditure also. If we werp to adopt his suggestion and fix 
our hudget figureR so high nil to avoid 11.11 ihmger of Supplementary Demand, 
we Rhould obviously he giving the H oURe figureR up to which we do not 
expect to work. If we had to ensure·against Bny additionsl ,lemand 
coming in. \'I'e shouM havp to Rosk the budg('!t, RO to spf'ak, by putting our 
fiR'ures higher than the amount which we expect to Rpend. If my Honour-
able friend were to look at the Memorandum '[mt up to the St.anding 
Finance Committee, he would find th::rt a very largl" element in this Grant 
is 'ai.r raid precautionR' ~  at the ~ of fmming the Budget for 1941-42. 
that IS, the current year R ~  I thmk verv few Members in this House 
expected that air mids would have the ~  the.v have assumed for 
us today The other main element consists in allowances to the staff in 
such form as dearness allowances and gratuities. I hope that my Honour· 
able friend is not opposed to that grant. . 
Kr. Deputy Pruident (Mr. Akhil Chandra Datta): The question is : 
"That a lapplementary _, not exceedilllt RII. 48.87.000, be granted to the 

Governor General-in Council to defray the chal'lIU which will come in coal'll! of 
~  daring ,the y .. r ending the 311t March, 1942, in relpect of 'Wlorking E ~ 

~  E ~ .  

'The motion W8'8 adopted. 
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DEMAND No. B-INTBU8T OBABGBI, 

Mr, '1',B, SlIIkara AlyI1':8ir, I move: 

"That a supplementary lum not exceeding RI. 1,000 be granted, to the 
GO\'cr'nor GenCl"u! in Council to defray the charges which will come in cOlIne of 
payment during the year ending the 31st Mar<lh, 1942,in reapect of ·Inter.-.chaqea· ... 

Kr. Deputy Preatdent (Mr. Akhil Chandra Datta): The question is : 
"That B 8upplementary Bum not exceeding Be. 1,000 be ~. to the 

Govemor General in Oounci! to defray the charges which will comlt iii;, coune of 
[JHymmt during the year ending the 31st March, 1942. in respect of ·Interes.churges'.'· 

,The motion WI.I'8 adopted. 

DBIIUND No. '·A-BBpARJDNT TO DEPBBalATION RBSlDBVE FUND. 

Mr. T. B. 8&Dklia Aiyer: Sir, I move: 

"That a. supplementary sum not exceeding Rs. 7,f11,6O,CXXJ be granted to the 
Governor General in Council to defray the charges which will come in course of 
payment during the year ending the3bt March, 1942, in respect of 'Re-paymcllt to 
Depreciation Relerve Fund'." 

:Hr. Deputy Prtlldent (Mr. Akhil Chundru Datta): Motion Illo\"ed : 

"That a supplementary sum not exceeding Rs. 7,07,60,000 be granted to the 
G'overnor General in Council to defray the charges which will come in COUfse of 
payment !luring the year ending the 3ht March, 1942, in respect of 'Re-payment to 
Depreciation Reserve Fund·.·· 

Kr . .Jamnadas M. Mehta: Sir, I rise to oppose this Demand. I hopf'. 
that thin as the Reuse is. it will remember that it ill the watchdog of the 
interests of the MUBses, particularly of the third class passengers and of the 
workers in Indinn ruilways. During the discussion of the RailwB,Y Budget, 
.r have IItnted in how many ways the railway authorities commit dopreda-
tions on the revenue and'thereby conceal the heaviness of the burden on 
t,heir customers. This is one more instance. Only in 1937, tae Honour-
able Sir Muhammad ZBfrullah Khan in bis Budget speech on the railways 
expressed that it was the policy of the Government not to claim :Drom 
Hailway revenues the repayment of the so-called debt to the Depreciation 
Fund. His observations will be found on page 807, Vol. I (1937)-Assem" 
bly Debates. There he definitely stated' that the Government proposed 
not t.o claim this money and that they would move a propO'Jition to that 
effect in the course of the year. I will read out one or two ~  fror'n 
that speech: 

,"Even if we ... Iume torot. from the next year railways would \legin to eam 8urpluses, 
exilting liabilities will not be comrletely dilcharged for many years and meanwhile 
flllt1ier liabilitie. in relpect of contributions to, general revenues will continue to 
accumulate. It will thu8 be impossilble for railwaYI to relume current oontributiolls 
to general revenue. within any reasonable period that can be foreseen. The wisest 

~ ~ the circum.tances appear. to be to write off all, tbele liMlilit.iu _d to .tart 
the 'next year on the balis of a ('lean elate 10 far ... th_ liabilitie. lore ooncemed. 
It might be urged that the a.doption of thil ooUl'88 woald reeult in depleting the Depre-
ciation Fund to an unduly low ~ . An objection of this !rind would have lOme theo-
retical., Vl\lidi$y but I do not think we would be incnming any .Ddae riH: In. adopting 
the ooune that I have Buggeeted. The act.ual balance in the Depreciat.ioD Fund at the 
end of 1936-3'7 i. expected to be in the ueighbourheod of. 14 OI'ONI, .uoludiDg • 
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.hare of the Burma ~ ... , and, 10 far as we c&Il fore8ee at preient, curreJit' cont.ri-
butionl to the Fund would be more than luflicient. to provide for all our ordiDar1 
needs. The opening balance in 1937-38 may be aafel, regarded as auSicient. to provi_ 
for all emergencies that we can at present foresle.' 

So, Sir, when the Depreciation }I'und was at 14 crores, this was the' 
opinion of the Government of India that there was no risk in foregoing this' 
so-called arrears and that they should be written off the books., Now, our 
Depreciation Fund is considerably larger and yet the policy of the Govern-
ment has altered in six years time. The House at that time passed a 
Resolution declaring a moratorium for two or t,hree years and then do tht' 
needful. Now, that period has very nearly come to an end and at that 
time the Government perform a complete volte lace and instead of writing 
off, the whole of the so-called debt they have come forward to clai)ll it,,' 
You cannot trust the word of the Government for a single minute. 'fhey 
cludp you unless you are careful. Here is their plighted word that they ~ 
not need the repayment, that it was safe to write off. If Rs. 14 croret; wera 
only wliltt they had then got, I say they have got many times 14 croTeS 
to-day in the Depreciation Fund, and it is altogether unnecessBry to repay 
the so-called loan to the Depreciat.ion Fund. I tell you, why. What 
would have happened if this seven crores would have remained in the 
Railway revenues? You could have reduced third class fares, yOll would 
not have been able to prove any necessity for raising t., ... utes aud fares_ 
You could have safely given 72 lakhs for extending Provident Fund contri-
bution benefits to the workers. You could have given them more dearness, 
allowance than you have given,-15 per r.ent. against 8' rise in the cost of 
living by 30 per cent. But if they show these surpluses they cannot 
explain why they do not give it. Therefore, they conceal and change their 
rules. &dopt one policy one dllY and another policy another day. But all 
roads leRd to Rome, namely, to conceal money. This kind of policy the 
HOllse must absolutely dissociate itself with, and if you are the guardiaua 
of the interests of the third-class passengers and of the workers, you should 
refuse to make this grant and compel them to forego the increases that 
they have made in the rates and fll'l"es, compel them to give more dearne ... 
rtllownnce to the workers, reduce the rutes and fares_ 

The alternative to the House is this that once you adopt this the oppor-
tunity will be gone. Fourteen crores were considered by the Government 
of India's representative who sat in the place of Sir Andrew Clow ouly 
five or sile years ago. And here I must point out that my Honourable. 
friend, ~ . Ai:ver, was not right in saying that I objected to the coRt, 
of renewals being charged to working expenses. He evidently overlooke' 
No.8, om: paga8,-Relining and Rebuilding certain projects. When you. 
rebuild a bridge you give the Depreciation Fund a debit, and if the new 
bridge is an improvement, cost goes to capital. Never have I heard tha. 
you should make a second charge to revenue for an asset whose cost " 
collected already in the Depreciation Fund. Every year you are ~ 
Depreciation Fund for these bridges from 1924 to this day. Where is that 
money? What ia the depreciation you h8'V8 laid aside for flbese tunne" 
Bnd bridges" When Y01f rebuild ~  why ~  you use tliat moDe7 
and why should you &gam try to ,.id !evtlnue In Ol'del' to conceal ~ . 
bloated surplusee? 

Therefore. Sir, I cannot agree that Government are doing,rigat by. their 
own ~ . , They,. &fe. ~  ~. ~ ~  ~  1 .. ,s ~  .. SOlda 

~.. 'Ilie, ,are ~.  wrong «nandial policy which of course I ~. 
IlOti d!leUd t.ere. But this antotitlt of'seven crores and seven lakhs fa 
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wholly unneceS8ar.y. It is against t,he ~  intentions of Governml"nt 
~ . It is H wrong thing to charge double depreciation for relining 
the tunllels and rebuilding of hridges the cost of which is already collected 
in the Depreciation Fund. Therefore, this demand for ~  to the 
depreciation is not necessary. If you refuse it you will be helping the 
third-cbss passengers, you will be helping the workers, you will be ~ 

ing the drain on revenue which seems to be the policy. I record my 
entire opposition to this because you take away out of the ~  whRt 
is due, to them, you take more from the third-class pa.ssengers which is lwt; 
due to you according to the cost of transport. And you conceal this in 
various ways and thereby do not allow the public to enjoy the bene,fits of 
reduced rate!'; und faTes. It is said in the Acworth Committee's Report 
that the surpluses of the railways should among other things be used for 
reducing rates and fures. Let them read the Acworth Committee's Beport. 
Here is a surplus which is unnecessary. It is B double cha1'ge to revenue 
for depreciation. It is B recantation of the policy of Government declared 
six years age. It is unfair to every interest. Sir, I oppose. 

XI. T. S. Sankara A.lyar: Sir, I will restrict mYRelf to the question raised 
hy my Honourable friend, Mr. Jnmnadus Mehtu, the qu"stion, namely, of 
HIE' ~  or excessivenp.Rs. of the present rate of contribution to the 
Depreciation Fund and the present level of balance in that fund. A9 I 
began to explain the other day, Sir, when the guillotine waR applied, B 
wrong impression prevails in certain quarters that. the rate of contriblliion 
and the balance are excessive. 

To begin with, the prineiple on which we delermine the yearly codri-
but ion to the Depreciation Fund, the principle w,th'\\'hich we started in 
April, 1924, and which has not been abundoned yeL and still holds :;ood, is 
the principle that, dur:ng the life of an [lSset which has come into \·xist-
ence, we should, by equul yearly payments into the fund, build up 11' f;um 
which, on the expiry of the life of t,he asset, will be equivalent to the origi. 
nal cost of the asset. That is to sny, when the asset becomes dead, so to 
Bay, and has to be replaced, you should h3. ve ill the fund a Rum equll.I to 
the total original cost, though, generally, the amount which you actually 
want ~  is "oDletiting mort'. This principle must be accepted as sound 
by Ilny judicious oritic. 'fhe railway depreciation reserve fund has bt'en 
built up on this principle, and a fund,. which has bl..'tlD built up on this 
8(lund principle, can novel' be deemed excessive. If it is found excessive 
at all, it must be due to the . fact that the normal Jives fixed for the 
T$rious Ilssets were perhaps fixed. at a lower figure than they ought to: be. 
That is a separat.e question and would require investigation, if necessary. 
nllt, eveu in this respect, a rough ' investigation .made in the R .~  
Board's office at my instance very ~  disclosed that no 6ubst8.utial 
epl!Jl8e would lIecm called for in the nonnal li .. es already . fhled ~ The 
.lillple formuJa of 1·6Oth of ~ capital at charge, :Which was ~  ()n 
the suggestion of ,the late Sir Ragbavendra Rail in 1986-87. waS' onW with 
a view. to ~  simplicity. It was intended to replace tile old 
method and it was ,intendod to have the same 'eilect a& the ola ~ . 
Thus; Sir. the rate of contribution to the Depreciation Fund 1& based on 
quite a sound principle. and the contribution thus m,ade cannot .be oon· 
sidered 8l1:ceasiw. . '  .  . 

'There at'e, ~. Sir, three . . ~~ wmcla will rdtow 
t_t neither the rates of contribution. nor, the ~ in the.f.u.nd.. eM. be 
'1- .' 
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<leemed E>xcessi'Vs. The first and ~  mJIl8ideration is this. . When 
W~ started the Depreciation Fund on .lst. April, 1924. we did Dot Rtart 
with any arrear contributiop; that. is, no contribution was made to the fnnd 
on account of the deterioration whioh must ha\'e aJready occurred to a 
cODsideAble extent in 0.11 the assets which were in existence Oil that date. 
We iltartfld on a blank sheet. We began to contribute to tha Fund only 
from lst April, 1924, say, roughly at I-60th of the capital at charge. So, 
at the end of the first year, we had only the contribution which covered 
the deterioration that could be deemed to have occurred in til at vear ond 
:8oon,f02: subsequent years. It is evident then that the balance in the }'und 
can never be adequate to meet all the deprecia.tion that LaB occulTed 
throughout the past. An investigation WIiS made by me recently in this 
mat/ter Rnd it disclosed the most· interesting and illuminating fact that, 
in the 17 years from 1924-25 to 1940-41, WI:' had actually incurred 140 
crores of rupees of expenditure on renewals and replacements of assp-ta, 
which were in exilltence on 1st April, 1924, while; against this huge ~  

we hud contributed to the Fund only about 45 crores. 'Ve have thus over-
drawn the Depreciation Fund account to the ext.ent of about 100 I.lrcres. 
We have been bartering' away the future, so to say, and drawing' ~ .  

·on the provision for future requirements 

The second consideration, Sir. is this. We calculate the oOntribuUQIl 
to the Depreeiatioll Fund only on the original' cost of the asset. 'bUt what 
happens ordinarily is that, when the renewals actually take ~  the 
renewuls have to be done at a higher price  level. than that at which it was 
.0r:ginnIl'y constructed. The cost of renewal t.urn!? ~ .  to be m,orethan the 
original ('ost. But still the whole of the cost of. rElnewaJ is debited t.o the. 
Depreciation Fund. Where is that, extra lliQQey to come from?· In . ~ 

respect \\ e must consiuer the Depreciation Fund ·insuf/ieient. 

Theil, Sir, there is 0. third consideration. We do not malte any provi-

3p. M. 
sioI! under the existing s.ystem for what is called obsolescence. 
Certain assets become obsolote to replace before their lives 

!'xpire. We caimot use them auy longer and have them before they fall 
due for replacement. Apart from any other cOllsideration. Sir, these three 
cOIlE,ideratioDs, by ~  would prove indubitably that the balances 
at the crt'ldit of the Depreciation Fund, if anything are inadequate and not 
·excessive 

"WeH, Sir, our Honourable friend; Mr. ·Jamnadas MeMa, apprm'Iltly 
belongs' to . a class of. what ehall! aay-busiuess-Ulanagers who believe in 
.crediting all the receiptl;&nd earningsta .revenue and debiting all espen-
-lit-ure to 'capital, -at deprecistinn 'fund. I candnly say, Bir, if a cObt'em is 
started on 'that principle, I 'amaltaidt[ shoold!.be the l&st pel'BGft to join 
it, and I can assure my Honourable friend that even those ~ join 'NiH' 
"I'lk o,ut,withlhagl 'of moD,eY after two·. oJ!tbt6e y.eM'S. ~ ~  hehind 
fo.r. pcqperity; "  .  : ... 1, ,:;. 

~~ JIJj • .Jamudy •• lIeIlta; ~ ~. of you •. 
" "',' , ~.  .', '. '. .' f :  •  ,  ' •• ,' • [" J '.: .: '. "" •• .~ . •  . 

'Mr. T. 8. 8&Dkara £17.: Sir, it is a folly, it is unwise, to avoid,dpbit· 
iug to revenue the ezpenditure which is legitimately chargeable to it, Rnd 
:ii,.i. e,uaDY' ~ to ~  d.epreciatjon fulMi,.for. plrpaaA810r 
-which It \& not intended and for wl1ich there is no provision in it:: . On 
t.hese considerations, Government is now convinced that neither the ,early 
-c-.tributibntothe ~  .... ~ . . N . .  
-can ~  ........ "I • 
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Kaulvi MllhammM Abdul CJhaDt:' Sir, my Honourable friend, Mr. 
Jamnadas Mehta., has very rightly pointed out that the Government of 
India had already foregone their rights of taking any amount which accrued. 
against the Depreciation Fund. He pctmted out that there is no necfl>lBity 
to put back this grant, into the ~  Fund. My Honourablp" 
friend who hR.s just, spoken said .  .  . 

lIl. Deputy Prea1dent (Mr. Akbil Chandra Datta): The ~  

Membl'r must' be very brief because the Mover of the motion has already 
replied 'to the debate. 

Ka\llvl KuhamJJ1.&4 Abdul Ghau1: Sir, I will be very brief. The Gov-
ernment should have been cautious enough not to forego that legitimatEt 
right. Theybave already foregone that light and after foregoing that riV'ht 
they ~ U  raise this question of legitimacy of rights. So, this btrant. 
should not be",put back, into the Deprec.iation Fund. 

The ll0a0urableStr Andrew 01ow: Sir, I would just like to say II. few 
words. I think some arguments were used by Mr. ~  Mehta which 
implied that Government in SOUle mysterious way had gone back on their' 
word, which was distinctly misleading. Sir Muhammad Zafrullah Khan 
was ('ol'lsidering a proposal which did not prove acceptable to the Hous& 
but which would have made the whole position of the Railways ~  

different. It was that their whole debt-not merely .to the Deprc('.iatioD 
Heserve }<'und, but also to general revenues-should be wiped out, ana 
that they should start with a clean slate, and that would have put tLp-
Railwayt; in an entirely differe-nt position. 

~  he was speaking when the facts were entIrely difterent frum' 
what tht'y are now, when he said that there seems to be no prospect of 
UailwllYs ever ~ able to repay this debt. Now, we find ~ iD' 
an entirely different position and it would be a very ~ 

attitude to repeat in entirely different circulIlstances statements that had: 
been made five or six years ago. We have to face facts as they confront· 
us. He went on to suggest that in some mysterious way we will be bene-
fiting the third class passengers by rejecting the motion. I think he iI1.ilt'ct 
to realize that the change which we are proposing here is not to tra'lsfer-
this money fr(.llll r""f'I1Ue LO deprecJation but to transfer it from one reserve 
to another-from the ordinary rWlway reserve, whioh was our original inten-
tion, to the deprecia1lioo reserve-and that. ltep hal been taken beoause of: 
the rea84lDS so lucidly explained by my Honourable friend, the }'inancial 
Commissioner, that the Depreciation Fund haa an inadequate amount a'-
it, dispotal. 

Furthtw', my Honourahle friend said that we were killing the goose tha. 
lays the golden eggs. In view of what he has said it is he who: wauL. _ 
do that because he want.s me to take the money' out which should be-iD 
the Depreciaticn Fund and to spend' it' on giTilif:'tie ~  Gf today 
extra benefits and landing the passengers of tomorrow with ~ bankrupt 
system., '." ' ... ". . !.'. ',.' 

Sir ...... , ... ' (M'8dtu: EU~ ~ That;. ~ . .  til. 
gailder.1 .. • . .'. .  , 

", 

... · .......... Mclnw OIDW: ~ .  himq'*" 
the Ackworth Report in his support. If there wlls .... "P01M ~  



it \Vas that the hand to mouth policy which the Ran""s pursued in the 
last war was suicidal and should not be followed. 

I would appeal to the House that if you are going to borrow money 
from the Fund and not repay when opportunity offers, you are doing some-
thing most dangerous. The robbing of this fund was a mod regrett.able 
necessity, and now that we are in a position to put back the. money that 
was robbed we should certainly take the opportunity to do so. 

Kr. Deputy Prllident (Mr. Altbil Chandra Datta): The question is: 
"That a lupplementary lam not exceeding RI, 7,U1,tIJ,OCXJ be granted &0 the 

Governor General in Council to defray t.he charges which will come in coone of 
payment during the year ending the 311t March, 1942, in relpect of 'Re·paymut &0 
Depreciation Relerve Fund', .. 

The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Friday, 6th 

March, 1942. 
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